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INTRODUCTION 

1. the Chairman of the Public Accounts Committee, as authorised 
by the committee,· do present on their behalf, this 73rd Report of the 
Committee on paragraph 41 of the Report of the Comptroller and 
Auditor General· of IDdia for the year 1983-84, Union Government 
(P&T) relating to hiring of private buildings at Naraiaa Industrial Area, 
Phase II, New Delhi. 

2. The Report of the Comptroller and Auditor· General of India 
for the year 1983-84, UnioQ Government (P&T) was laid on the table 
of the House on 12 April, 1985. 

3. The report deals with the hiring of private buiidings at Naraina, 
Industrial Area, Phase II, New Dclhiby the General Manager (Tele-
phones), New Delhi. The need for this additional cc i ~ was 
felt in 1982 to ease the congestion faced in KidwaiBhavan and to make 
available more space for technical use, viz., operational needs of expan-
sion of the telecom network by shifting operative offices of the Department 
from that Bhawan. The Committee have noticed with deep concern many 
irregularitiesllapses committed. by the Fair Rent Assessment Committee 
(PRC) comprising three officials of the Department, viz., DGM (Compu-
ters). IFA and XEN (Civil Wing) constituted in January, ] 983 to assess 
the fair rent of the buildings to be hired and the GMT, Delhi who is em· 
powered to hire private accommodation for the Circle. both for 0eerative 
and administrative purposes. The FRC assessed' the rent of 
the two buildings in question in January, 1983 at Rs.4.50 per 
sq. ft. for basement, Rs. 8.00 per sq. for ground floor and. Rs. 6.50 per 
sq. fit for 1st, 2nd and 3rd Floors as fair. As against this, the GM 
(Satellite Project), Ncw Delhi, another wing of the same Department 
took on rent another building in the same area  (Naraina Commercial 
Complex) one year later in February 1984, the rent for the basement' 
and 2nd floor of which were fixed at Rs. 3.50 per sq. ft. 
The Committee have considered the rent assessed by FRC 
for blildings taken earlier in J nnuary 1983 in Naraina Industrial Area 
to be  on the highcr side resulting. in recurring financial l.)ss to the public 
exchequer. Some of the "Other irregularities pointed out by the Com-
mittee are :-

(i) violation of financial· limits for hiring buildings for departmental 
use; (ii) rented buildings were initially proposed for housing operative 
offices but later on administrative 'Jfficcs .\·:rc al'l) housed therein ; (ij:.) 
advance rent for six months amounting to Rs. 8.:'''' lakbll was paid ttt 
the owners of the buildings without the approval of the Directorate ; 
(iv) brokerage of Rs. 1.04 lakhs ,"as i).tid to Ihebloker althOUgh the 
hcad of the Circle has no such powers; (v) the allotment of accommoda-
tion \\-as made in May 1983 but the same was not occupied till January, 
1984 as none of the staff that worked in Kidwai Shavan wanted to shifl 
to Naraina buildings as these ~ 10ca!.11 al .. far off pIal':. ~ , abo' It 
10 kms. from their existing place of work. This resulted in an infruc-
tuous expenditure of Rs. 14.17 lakhs i.'y way of lent UriC December, 
1983 ; and (vi) the Department itself provided partitions ~  a cost or 

(v) 



(vi) 

Rs .. 1.72 lakhs though according to ~ ,  deed the lessor was require1 
to do the needful at his own oost. The Committee have urged the 
Ministry of Communications to take note of aU these financial irregu-
laritiesilapses. and take appropriate actio., to a\oid their reclJrrence in 
future. . . 

4. The Committee have also observd that· the need for .,dditional 
accommodation· is not visualised and provided alongwith the plans for 
expansion of the telecommunication network resulting In piecemeal pro-
vision of accommodation,· at times, notconvenientlV located as had 
happened in this case. Commenting on inadequacy ·of planning on the 
paCt of the Department in this regard and stressing tbe imp0rtance of 
c c uni~ i n services in the present set-up, the CommJttee have 
recommended that immediate steps must be taken to assess the require·· 
ments of the· Department, its future expansion programme and a clear-
cut programme of action for buildings, inclusive of accommodation for 
the most important technical  personnel must be framed to ensure effi-
ciency of the Department. 

S. The Public Accounts Committee oxamined' this para at their 
sittings held on 29-1-1986 and 11-2-1986. The Committee considered 
and finalised this Report at their sitting held on 19-3-1987. Minutes of 
the sittings fonn Part II of the Report. . 

6. A statement containing recommendations and observations of 
the Committee is appended to this Report (Appendix). For facility 
of reference these .have been printed in thick type in the body of the 
Report. 

7. The Committee place 011 record their appreciation of the assis-
. tance rendered to them in the examination of this paragraph by the office 
of the Comptroller and Auditor General of India. 

8. The Committee would also like to express their thanks to the 
officers of the Ministry of Communications (Department of Telecommu-
nications) for the on-operation extended hy them in giving information to 
the Committee. 

I'\EW Dr.l.Hl; 

3 April. 1987 
. ~ --~ -.... 

13 Chaitra, 1909 (Saka). 

E. A YY APU REDDY. 

Chairman, 
Public Accounts Commlttl?e. 



REPORf 

HIRING OF PRIVATE BUILDINGS AT NARAINA 
INDUSTRIAL AREA, PHASE-no NEW DELHI 

Audit Paragraph 

1.1 General Manager, Delhi Telephones (GMT), New Delhi hired 
.1. bUildings consisting of '4 blocks at Naraina Industrial Complex offered 

,." \J'j an estate-agent (December 1982) in response to an enquiry made by the 
department about the a\'!lilability of a different building. The Jease deed 
was executed in March 1983 and possession was taken on lst June, 1983. 

1.2 The Fair Rent Committee (PRe) constituted to assess the fair 
rent of tIle huiklings i~  the rent in January 1983 Ilt the ratc of 
Rs. 4.50 per sq. ft. ~  basement, Rs. 8 per sq. ft. for ground floor and 
Rs. 6.50 per sq. ft. for I, II and III floors as fair. In respect of another 
building in the same area taken on ·rent in February 1984 by the General 
Manager. Satellite Project, the rent for the basement and 11 floor were 
fixed at Rs. 3.50 per sq. ft. Considering the fact that this  building was 
located in the commercial c ~  better location attracting hight:( 
rent, the rent assessed by FRC In January, 1983 for the buildings hired 
by GMT was on the higher side. . 

1.3 The financial power of the GMT for hiring of ui ~ for ad-
ministrative . offices was Rs. 50,000 per month whereas the total monthly 
rent for ',he hired ui in ~ worked out to Rs. 2.n2 lakh:; requiring ~ nc
.  tion of the P&T Board. Though allotment of ~c i  at the time 
of executing the lease deed (March, 1983) was not decided, yet the buildings 
were shown earmarked for use by operative offices. This had the effect 
of avoiding. sanction of the P&T Board. The buildings were actually occu-
pied by the administrative offices. 

1.4 The department made advance payment of rent cf Rs. 8.33 
lr.khs for 6 months for the period from June 19B3 to November 1983 
though ·there is no slIch clause in the standard form of agreement. The 
allotment Of accommodation was made in May 1983 but the same was 
not occupied till .1anuarv 1984 due to various administrattvelpractical difti-
c),Jlties, non-provision (.f essential amenities, etc. Non-occtrp::tLion of the 
buildings has resulted in an infructuous expenditure of Rs. 14.17 lakhs ty 
, way of rent lip to Dect:mber 1983. 

1.5 Further. a·l.'Cording to lease Deed. the lessor was reuired to . 
c n~ uc  partitions. n~  the department itself provided the parli-
tic;ms at a cost of Rs. 1.101akhs. 

1.6 . TheDGPT silted in June 1984 that necessarv action was being 
taken to fix rC5ponsibiHty for thevariol1S irregularities. 

[Paragraph 41 of the Report of C&AG of India for the year 1983-84, Union 
Government (Posts and Telegraphs)] 



CHAPTER I 

GENERAL 

1.7 The, set of two buildings hired by the General Manager, D:lhi 
Telephones(GMT), New Delhi, which is the subject matter of the Audit 
Para, arc calIed'Bentex Buildings' and. are located in Naraina Industrial 
Complex, Phase II, New Delhi. These buildings are owned by Mis. Bentcx 
Properties Pvt. Ltd. Naraina Industrial Area, Phase 11, New Delhi and, 
their sister concerns. The two buildings "lose by to each other consisl 
of 4 blocks and are 5-storeyed consisting of basement, grnund, first, second 
and third floors. The total covered area is about 32000 sq. ft. and the 
total carpet (floor) area is 21,200 sq. ft. These buildings arc C'ntirt:iy 
occupied by the Delhi T elephoncs anp the staff of. various offices of this 
Department ~ i  as well as administrative) working in these build-
ings is about 400 O:1t (;f which 84 (21 per cent) is administrative Maft. 

1.8 The Audit Para has pointed out following irrcgularities;lapses 
committed in the hiring of these buildings : 

(i) Formalities regarding renting of buildings were not properly 
observed. . 

(fi) in nci~  i i ~ for renting of buildings }or ~ n  use 
were ''If)\ated by the head of telephone Ctrdeldtstnct. 

(ill) The rented buildings were initially propost:d forhollSing opera-
tive offices but later on the administrltivc offices were also 
housed therein. 

(iv) For renting ('f accommodation for  operative oJliccs, the head 
of CircleiDistrict has full financial powers, but for administra-
tive offices the powers are limited to Rs. 40,000 only in the 
city like Delhi. If the financial powers exceed the limit, 
sanation of the Directorate is required. The rent of the 
building is Rs. 2.02 lakhs per month. The initial stand to 
house the operative office in the rented bullqings in question 
was a deliberate ODe to avoid the sanction of the Directorate. 
The post-facto sanction has been obtained but the same is 
yet to be granted by the Directorate. 

(v) The Fare Rent Assessment Committee (FRC) assessed rent 
of tbe two buildings in the Naraina Industrial Area, hired by 
the GMT, Delhi in January 1983 at Rs. 4.50 per sq. ft. for 
basement, Rs. 3 per sq. ft. for ground !l001', Rs. ~  per 'Sq. ft. 
for I, II and III Floors as fare. The G.M. Satellite Ploject 
took 1)0 lent another building in the same area (Naraina Com-
mercial Complex) in February, 1984, the rent for the ba&e-
ment and U floor of whieh were fixed 3t Rs. 3.50 per sq. ft. 
Since the buildings located in Naraina Commercial Complex-
CI better location supp0sed to be' attracting higher rent-were 
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(vi) 

(vii) 

( viii) 

rented one year late.r (in Februa9', 1.984), the reDt ~ 
by FRC for buildings taken earlier lm January, 1983)m 
~ in  IDdustrlll complex were considered to be aD the 
higher side. 

The Delhi Telephones made advance payment of rent. to. the 
owners of the buildings in question. rhe Head of the Circle 
has no powers in this regard: Payment?f n~ rent can 
only be sanctioned by the Duectorate. fhe sanctIon of. tbe 
Directomte was Dot taken. 

Renting was done ~  the brokers. An amount ~  Rs. 1.04 
lakhs as brokerage was paid to the ~  ID this· case. too 
the Head of the Circle has no powers. Sanction of the Direc-
torate had not been taken. 

~ allotment of accommodation was' made in May, 1983 but 
the same was not occupied till January, 198"" due t() various 
administrative!practical difficulties,. non-provision of essential 
amenities, etc. Non-occupation of the buildmgs has tesu]ted 
in an inInrctuous expenditure of Rs. 14.17 Iakhs by way of 
rent upto c~ , 1983. 

1.9 Giving brief history oi the case, the Secretary, Telcommuruca-
lions, statedduringe'\"idence : '. 

"The Delhi Telephones· is a major circle located in Delhi. There 
are offices like General Manager, MainLenance; General Mana-
ger, Prujects. Administrative suppOrt is provided, for' the 
General .Manager, Delhi Telephones. The (equircments of 
the General Manager, Mainteoance was the most important 
thing. Sometime in 1982, some necessity was felt. The 
General Manager. Maintenance was oc<:upying part of the 
Kidwai Bhavan Building, the same building about wbiob 
we discussed.· It had to be vaCated by his st.1ff so that more 
accommodation may be made available {or technical purposes 
in that building." . 

1.10 Asked what he meant by 'technical purposes', the witness 
stated 

"Operational needs of expansion of the total network. There are 
Telephone Exchanges and long-distance transmissjon equip-
ment. All ~  would come under that category. Several 
attempts were made to get more accommoqatbn for the office 
Qf the General Manager, Maintenance as wcll as the opera-
tional offices of the General  Manager, Telephones. Certain 

i ~ n  were issued inviting tenderS for accommodation. 
We enquired from a ~icu  Estate Agent oaned BijlanJ. 
There was another building. The General Manager Tele-
.phones could Dot hire it. It was given by dle agent to som'e other 

, party. Then we were told that some valuable accommodation 
87/1109/LSs-2 



is available in the Naraina Ind\1Strial premises; that was at 
Rs. 9150 per SfI. ft. in the ground fioor-area. It was consist-
ing of nve floors in all. The rent payable Willi ~  by the 
Real As!)-essmenlCommittee constituted in January, 1983. It 
was fixed lower than what was asked for by th·! e!otate Agent. 
As you know there was great difficulty in gettmg. accommoda-
tion in Delhi. In several plaoes in Delhi n() private accommo-
dation was available without paymg some sc;curitv or some 
advance. Thi:; was usually paid back in a few months.· There 
was also some particular arrangement whereby a ~  was 
paid to the agent who used to get the accommodatIon for the 
various people though this has been for ~ first time as far 
as the Delhi Teleph9nes .was concerned. ' ThIS rent was assess-
ed by the Fair Rent Committee. The lease deed for hiring 
was executed in March, 1983, after approval by the Internal 
Finance. It was decided to give them 6· n ~  advance, 
equivalent to 8 arid odd Jakhs of rupees and brokera:.gc for 
half-a-month's rent." 

1.11 The DGP&T informed Audit in June 1984 that necessary 
action was being taken to fix responsibility for the various irregularities. 
The Conunittee wanted to knQw the details of the action takcn against the 
erring officials for variou!> lapses committed by them at various stages of 
the deal. The Department of c unic i ~ have· stated in a 
DOte. 

"The Department had gone through the case in detail to fix res-
ponsibility for any irregularities committed by the ofiicersioffi-
cials. However, it may be seen from the replies to earlier 
questions that the decisions taken were in ~ jnterest of the 
department by the officers in anticipation of the approval of 
higher authorities. Each decision. was taken collectively by 
the panel o! officers keeping in view the department's interest 
as per the Rules. However, corrective action has already been 
lltitiated by serving a notice fOI recovering the amount incurr-
ed in construction of partition from the landlord. General 
guidelines have also been issued to the heads wf circles reitera-
ting the procedure to be followtid in renting of private build-
ings tor the ~  of department." 

1.12 On this point, the Secretary, Telecommunications, added in 
~  

"As far as this case is conoemed, at the time when we sent that 
. reply the general feeling was that ma.jor irregularity has been 

commttted.. But then we got further infotrnation from the 
Delhi Telephones District. We have examincd it in detail . 
. We lind that there were reasons for these things. -What one 
could· can irrerru:arity was not reaDy aD irregubrity. We have 
to conSider the circumstances under which they acted," 

• 
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1.13 On being pOinted out th.at in J u n~ 1984, the ~ n  had 
come to tl1e c nc u~i n tbat some trregulanttes were commItted but .now 
in January 1986 the Committee is informed that these cannot be considered 
irregularities, the witness stated : ... 

"At that time apparently they felt that ~  was a mistake. That 
was the reason why they had said it." 

1.14 On being enquired whether the Department proposed to take 
any aotion in the matter at this stage, the witness deposed : . 

"Not that wav. There may be some areas in which when we ,0 
into it in" detail there might hove been seme irregularity or the 
other or action not being taken at appropriate time and for 
that we will have to go into it further 'lnd we win have to take 
action." 

1.15 The pr<'cedure prescnbed for hiring buildings for departmental 
use, . as furnished by the Department of Telecommunications, is given 
below : 

"(i) In cases in which it is necessary to hire a but1ding, a tender in 
form Gent. 22 is called for, 

(ii) PRe is asted to assess the Fair Renner the building propose.'J 
to be taken on rent; 

(iii) Before accepting the tender, the sanction for approval to the-
payment of rent for the building is to be obtained from tJfe 
competent authority. The lease for the bunding rented ~ 

drawn up in the form Gent. 8 or. some other suitable form 
approved by the legal adviser of the Government and the rent 
payable is drawn in the establishment pay bill. 

(iv) Heads of Circles may at ~ i  discretion depart. from procedure 
of caUing for tenders for Teased buildings in cases in which 
there are positive objections to doing so or the demands are 
emerg'!nt. In an cases the reasons for departing from . the 
standard procedure must inyariably be placed ('n reoord. 

The procedure outlined in items (i), (iii) and (iv) is codified 
!n ~ 449(i) and (ii) of P&T Manual Vol. II. As regards 
UCm (u) tbe same is covered 'by Administrative instructiOlU" 



"CRAPI'ER n 

HIRING .OF BUILDINGS 

2.1 According to Audit Para, the rates of rent paid for buildings hired 
in 1983 were much more than the rates paid for a building hired one 
year later (i.e. in 1984) in the same area. The Committee enquired what 
were the special considerations for paying higher rent in the earlier case. 

-In a note, the Department of Telecommunications have stated ; 

"Comparison between rates of rent assessed for any two buildings 
can be realistic only  when the two buildings are located in 
the same area, the assessment made on the same date and 
the assessment of space to be taken on rent in two buildings 
are more or less the same. The building hired by GM, 
Telephones, Now Delhi is in Naraina Industria! Area Phase II 
and the building hired by GM (Satellite Project) in February 
1984 is located in Naraina Commercial Complex. Since the 
locations are different, the buildings occupied on different 
dates and the hired spaces varied; the comparison will not 
lead to any definite conclusion. The rate of rental in the 
Industrial area might have been higher. The PRC has also 
been constituted at two different times for the tWo different 
buildings and since they are different Committees, their 
assessment is likely to be realistic." 

2.2 On being pointed out that the Audit view is that the rates in com-
mercial area should be higher' as compared to' industrial area, the 
Secretary, TelecornD1unicatioDS stated in evidence : 

"It is an, intrinsic value which one ,may not be able to really value. 
If the people do not start c in~ and living there and if the 
shops are lying idle, they may gIVe it at a throw away rent. 
_ But in the industrial area it is not so." ,  . 

. The witness' further stated : 

"The whole area is known as Naraina Industrial, Area, but there 
, are separate sectors. The" first building is in the commercial 
area within the industrial sector. The other one is a com-
'mercia! building within the residential ,area. One is defined 
for offices and shops in regard to the industrial units and the 
other is for proviSIon of commercial buildings in the residen-_ 
tial area. . I have gone through the original record of the 
sale deed of the land." , 

• 2.3 Asked what was the difference between the two areas (i. e. com-
mercial and industrial) in S0 far as rent was concerned, the witness 
stated: . ' 

6 
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''There' was no development of the other building. While major 
portion of the building on this side was copstructed, on that 
side the building was not constructed-this is . the only 
difference. ~, 

'. 
2.4 Asked what procedure for hiring of buildings was . adopted in the 

two cases under reference and whether there was any deviation from the 
established procedure in any case. The Department of Telecommunica-
tions have, in a note, stated: ' 

"(i) The buildirig at Naraina Commercial Complex was rented 
after. open tend("rs were called, a fair rent assessment c ~ 

mitfee had assessed the rent as fair with the approval of G.M. 
(Satellite, New Delhi). The building. at Naraina Industrial 
Complex was much larger in, area and was acquired through' -
an estate agent, because repeated tendering for a building 
with the required area had not yielded any positive results. 
The FRC had assessed the rent in this case as . fair. 

(iij In the case of the building hired at Naraina Industrial ~ 

lex, the procedu re of calling for tenders had not proved 
successful and therefore the offer made by the ~  agent' 
was considered." . 

2.5 When the-committee pointed out that there seemed to be no u i~ 

fication whatsoever for fixing rent of the buildings hired by the GMT, 
Delhi at such a higher rate, the Secretary, Telecommunications explained 
in evidence : . 

"The rent for each building ~n  on the ground value and the 
cost of construction and that is the reason why we havc a Fair 
Rent Committee where the Executive Engineer of the Civil 
Wing is also participating. On the basis of the assessment 
of the capital cost and the rent value of the accomrvodation' 
in that area, it is decided whether the rent is fair or not. 
The minutes of the Fair Rent Committee has heen circulated. 
Even here we have brought down the rent· of· the ground floor 
from Rs.9.5 to Rs. 8". 

'dded: 

. "The Committee which has been set up has given its report. How 
could anyone go into the merits and demerits of the 
Committee." . 

2.6 The Committee wanted to know the constitution, sphere of work 
and functions of PRC. The Department. of Telecommumcations have 
rurnished the following information : 

"The Fair Assessment" rent Committee at· circle level comprises of 
a Director of Telegraph as Chairman with IF A and .EE(C) 
in Civil Wing as its members. Before hiring the building, 
the FRC assesses fair rent in retpect of building to be taken 
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on 'rent and gives its recommendations. While doing so the 
assessment of rent on the' basis of capital cost is also made 
by . the member representing Civil Wing and this assessment 
is given due consideration." 

-. . 

2.7 The Department of Telecommunications have furnished details 
of the tWQFRCs constituted to assess fair rent in respect of the two 
bilildings hired by the GMT, Delhi and the G.M. Satellite Project, Delhi. 
The some are given below : ' 

"The following were the members of-

(i) PRC for hiring the building at Naruina Commercial Comp-
lex by GM (Satellite). Sarvashri. 

1. A. K. Neogi, Director, Satellite Project, New, Delhi. 

2. S. C. Johrey, CAO, Satellite Project, New Delhi. 

3. B. N. Bhardwaj, Executive Engineer, Civil Wing, New 
Delhi. 

4. K. B. Sagar, Divisional Engineer, Satellite Pwject, New 
Delhi. 

5. V. P. Budhiraja, Divisional Engineer (CP) , Satdlite 
Project, New Delhi. 

(ti) PRC for hiring building at Naraina Industrial Area : Sarva-
shri 

1. C. K. Chatterjee, DGM (Computer). 

2. K. Balachandran, IFA. 

3. B. N. Bhardwaj, Executive Engineer, Civil Wing. 

The FRAC is not a permanent committee for whole of the depart-
ment. It is constituted ~ CirclelDistrict level LS and when 
need arises." 

2.8 Mmutes of Fair Rent A>sessmeot Committees lor hiring iTt 
at (i) Naraina .Industrial Area and (ii) Narai!1a ~ ci~  Co 
furnished by the Departtnent of Telecommu01cationsare given be : 

"(I) ~inu  of Fair Rent Assessment Committee for hiring build· 
ing at Narllina n u~ i  area. 

Fair Rent Committee consisting of following officers met on 
25-1-1983 faT" considering the ·()fier of Mis. Bijlani Estate 
Agents for taking on rent 2· buildings in Naraina DDA 

~  ; 

1. Shri C. K. Chatterjee, DGM (C()mputer). 

2. Shri K. Balachandran. I.F.A. 

3. Shri,B. N. Bftardwaj, XEN-Civil J:?n. I. 
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The buildings were inspected by the Committee. There· are two 
, buildings close to each other consisting of two blocks each. 
They are in the last phase of construction i.e. the final plas· 
teJjng and other electrical works are to be carried out, The 
buildings are connected both by road and by train, since the 
Naraina Station is close-by. There ~u n u  in the 
high way. From the mam road,' the buildmgs are separated 
by .200 yards. ' 

The rent demanded by the owners was acceptable except that for' 
the ground floor Rs. 9 per sq. ft. was, in the opinion of the 
committee, on the high side. The Executive Engineer ex· 
pressed the view that the prevailing market rent for the ground 
floor in that area was about Rs. 7.50 per sq .. ft. The Com· 
mittee felt that the negotiations could be carried out with the 
landlord's Agent askillg them 'to reduce the rent for ground 
floor to Rs. 7.50. 1 he rent for basement at Rs. 4.50 and 
the remaining I, II and III floors at Rs. 6.50 were considered 
fair. 

II. Minutes of FRC for hiring building at Narclina Commercial 
Complex by G.M. (Satellite). 

The FRC consisted of the following officers : 

1. Shri A. K. Ncogi, Director, Satellite Project, New Delhi. 

2. Shri B. N. Bhardw\1j, 'Executive Engineer, P&T Civil, 
New Delhi. 

3. Shri V. J.». Budhiraja, Divisional Engineer (c.P.) Satellite 
Project, New Delhi. 

4. Shri S. C. Johery. Chief Accounts Officer, Satellite Project, 
New Delhi. 

~ 

. 5, Sari K. B. Sagar, Divisional Engineer, Satellite Project, 
New:Delhi. 

The meeting of the Fair Rent AssessJllcnt Committee took  place 
in the chamber of Shri A. K. Neogi, Director. Satellite Project 
to discuss' the offer of Shri C. S. Sabri in respect of his pre-
mises at No.4, Naraina Community Centre, Near Payal 
Cinema. The total accommodation which is offered by the 
landlord is basement and 2nd floor of the commercial building. 

First of all, the tenders which were invited last year were reviewed 
by the Fair Rent Assessment CQIDrnittee and it was found 
that the offer which came in respect of Naraina was Rs. 4 
per sq. ft. Taking into account the rise in cost index and the 
fact that last year the rate was Rs. 4 per sq. ft., the rate 
'around Rs. 3.50 per sq. ft. is ~ n i  to be reasonable. 

Taking into account the prevelant market rates and the rent of 
the other Government buildings· located in the Complex of 
Naraina, it was decided to  offer the rate to landlord·Sh. C. S. 
Babri." . 



to 
2.9 Asked whether (i) comparative rent rates were obtained for build-

ings available for hire in both the complexes and if so what were those. 
The Department of Telecommunications have stated: . 

"It .is seen from the PRC report both for Commercial Complex 
and Industrial Area tllat' pre-vailing \ rates were taken into 
account." 

2.10 At the instance of the Committee the Ministry of Communica-
tions have furnished on 10-4-1986, the following current schedule of rent 
tates c~ i i~  in the Naraina Area. . 

"''The prevailing rates as verbally ascertained from the local brokers 
are as under : 

Naraina Industrial Complex-=-Rs. 650 to Rs. 9.50 per sq. ft. of 
covered area for different floors. 

NaraiDll Community Centre-Rs. 5.50 to Rs. 9.50 pcr :;q. ft. of 
covered area for different floors. 

. 2.11 Referring to the inlormation curlier supplied by the Ministry of 
Communications that while assessing the fair rent of the buildings to be 
taken on .rent, the FRC gave due consideration to the assessment. of rent, 
on the basis of capital ~  made by the Member representing Civil Wing, 
the Committee wanted to know (i) the estimated capital cost of each of 
the buildings in' Naraina Industrial Area and Naraina Commercial 
Comple.l ; (ii) the assessment of rent on capital cost basis given by the 
representative of the Civil Wing and (iii) the schedule of CPWD in regard 
to construction cost during 1981 to 1984. The Department of Telecom-
munications have stated : . . 

.(j) (a) The capital cost including' land ~ in  for Naraina 
Industrial Estate Rs. 1,26,32,267 (Bldg. constructed, in .1 ?83). 

(b) For Naraina Community Centre=Rs. 15,24,566 (Bldg. 
constructed in 1977-78) .. 

The buirding cost was based on the approved plinth area rates and 
cost index approved by P&T. The cost index for 1983 is 
260 and for 1978 is 113. . 

For the land the cost is taken as per prevailing rates in the area. 
The building at Naraina Community Centre hired by G.M. 
(Satellite) was not constructed in 1984 but in 1977-78 and 
the building in Industrial Estate was constructed in 1983. 
The locations are about 1.5' km. apart. Therefore the capital 
cost will be less for Naraina Community Centre. as also the 

\ rateable value. . . 

(li) Rateable value for Naraina Industrial Bldg-Rs .. 5.3Sapp. 
per sq. ft. (Based on t983 cost index). 

This however was not indicated in the FRC report. , 
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(iii) . The approved cost Index for plinth area rates for CPWD and 
P&T rates are same and are given below : 

1978-113 
1980--176 on ~  

1981-200 
1982-217 on 25-2-1982. 
1983-260 
1984-275" 

2.12 On being pointed out that according to rough estimate at the 
prevailing rate of rent being paid by the Department, tho oVlrner of the 
property should get back his investment on the building UDder reference 
in about five years, the Secretary, Telecommunications explained in 
evidence :-

"I got the rough calculations made according to then prevailing 
price for construction and land. The rent should have been 
in the neighbourhood of Rs. 5.35 per sq. ft. against the ave-
rage  Rs. 6.25 it comes about. We went into the whole 
thing. On that basis we tried to calculate' what should 
have been the ~ ic  on capital cost basis. It works out to 
6.31 per sq. ft. 10 1985 prices in Naraina and 6.91 per sq. ft. 
in Connaught Place' on capital cost basis." 

2.13 The yearly rent of the building under reference w.)rked out to 
about Rs. 25 lakhs. The Committee pointed out that it could well be 
expected that when the rent is of such a high crder, the carita! cost of 
building woUld be about 3 crores. Asked what cost of construction has 
been shown by Mis. Bentcx Properties (Private) Ltd. (owner of building) 
in Naraina Industrial Area) in their income tax return and what is the 
cost shown by the owners of the building i ~c  by the GM Satelljte Project. . 
The Department of Telecommunications hav.! btated that the income Tax 
authorities have been addressed in the matter. 

2.14 Asked in addition to· the estimated capital cost of the buildings 
what other data was taken into consideration by the FB C for i in~ at 
the rent decided by the Rent Committee,the Secretary, TelecommunlC::a-
tions, deposed : 

"The Executive Engineer (Civil) is a member of the Rent Assess-
ment Committee. He has to go inlo these details." , 

. 2.15 The Committee wanted to knowhow it was that the }<RC could 
~ not assess the correct rent in ooordination with other wings of the same' t Department. In a note". the Ministry, of C\lml·.l!.lDications h!!\'e stated : 

"At the time the fair rent assessment committee assessed the rent, 
no other building had come up for rent' at . that time in the 
Industrial area and so it was difficult to know the prevailing 
rates of buildings then. The FRC had assessed the rcnt on 
the basis of, information available to them as per !he guicte. 
lines on the subject. The FRC was constituted for the two 

81/1109/LSS-3 
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buildings, at different times and the first committee had taken 
all the information available at that time into consideration. 
The renting by O.M. Satellite Project in the commercial area 
was after a year and hence the tormer PRC could not considel" 
this aspect of rent in· Commerclal area being lower than that 
in the Industrial area which are two distinct localities. Hence 
there is no intentional i ~ or lapse on the :part of the 
PRCs in assessing the rent for twel ~ n  buildmgs in two 
different localities at two differeut times. 

2.16 Asked on what lines the F.R.C. proceeded to come to the con-
clusion that the rent fixed by them was rt:asvnable. Tho! Secretary, 
Telecommun,ications, stated :-

"I fully agree with you that the ordcl showd have been n speaking 
order." 

He added :-

"It is presumed that the i ~ m!Jst have gone into the 
details." 

2.17 The Committee pointed out that tbe n.:prTi of the FRC' for hiring 
buildings at Naraina Industrial Area ~ c  rderred to the prevailinr; 
market rent at that time in the area. After inspecting the buildings, the 
PRe accepted the rates demanded by the Estate Agent for basement, 
First, Second and Third Floors except thal the rate for ground floor ~ 

negotiated and agreed upon at Rs. 8 per '3'1' ft. instead of R'3. 9 per sq. ft. 
demanded by the owner. The Member (TO) stated in evidence :-

"The Committee's report is not drafted well. It only says what 
should be paid." 

2.18 On being further pointed out that when such a large area was 
being taken on rent, all. aspects should have been taken into consideration 
but nothing seems to have been done in this ~, the Secre,:ary, Telecom-
munications, stated :-

''1beir note is rather cryptic. They said that the prevailing rate 
of Rs. 7.50 was reasonable...... . . . . . . . . . .. Detailed 
calculations should have been done. I agree that there has 
been a lapse to some extent." 

2.19 To another question whether an enquiry against the members 
. of the FRC would be made. in the present case and responsibility fixed 
for fixing higher rent, the witness had the following to state :-

. "I have no doubt in my mind that tb::re !~ something ~ n  As 
you have ordered that an enquiry be made in this matter, so 
enqUiry· will be made." 

2.20 Since the Secretary, Telecommunications, had conceded during 
evidence (29-1-1986) that 'we will do some more investigation', the Com-
mittee wanted to know the result of the enquiry so conducted. The 
Department of Telecommunications in 3 ni ~  dolled 10-4-J 986 hl1ve 
Itated ~ 
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"The investigation is to be initintal." 

2.21 Asked whether the same person was the G. M., Delhi then 
and now. The Secretary, Telecommunications replied in the affirmative 
and stated .-

"The O.M. was same when the ui in~ in lliandewalan was 
being negotiated and when the buildlDg under question was 
rented." 

He added :-

"The case goes to the G.M. finally after the Rental Committee 
has negotiated and come to the conclusion. In this case 
it appears that the amount was slightly higher." 

2.22 0.0 being enquired whether the· Department had ensured 
that they were paying a reasonable rent, the GMT, Delhi stated in evi-
dence .-

"We have taken on rent some accommodation recently in Nehru 
Place after checking what the other Government Depart-
ments in that area have taken. The prevailing rate is RI. 
13150 per sq. ft." 

2.23 The Secretary, TelecommunIcations, stated during evidence 
that in respect of an earlier building at 1Jhandewalan, the GMT, Delhi 
. could not hire' the same as there was delay in taking a decision about 
I acceptance of rent proposed by the Estate Agent, so that building was 
taken by someone else. The Committee agreed that so far as Ihande-
walan building was concerned, there were many customers to hire that 
accommodation and so that could not be obtained at reasonable rates, 
but pointed out that it was not, So in the present case. The Committee, 
therefore, enquired how it was that this building was hired at such a 
high rate when there was no other contender. The witness stated :-

"Perhaps in one case there was delay and we lost it, that 4 why 
we got a little worried and we were a little hasty at the 
other place." 

2.24 It is stated that EE(C) Maintenance who represented the· 
Civil Engineering Wing of the Department was one of the members of 

~  the FRC and he had expressed the view that the prevailing market rent 
t for the ground floor in that area was about Rs. 7.50 per sq. ft. The rent 
~  was fixed on the basis of the recommendation of FRC and concurred by 
~ IFA and approved by the head of the Circle i.e. the G.M. (Telephones) 
~ Delhi. Asked whether there was any monitoring system in the Directo-
r rate to ensure that the delegated ' powers were exercised with due care 
, and caution. The Department of Telecommunication have stated :-

"Monitoring at Directorate level is not done for buildings rented 
, by the units within their own powers. However when ap-
proval is issued by Directorate all aspect are scrutinised." 
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2.25 The Secretary, Telecommunications stated in evidence that 
'we have issued instructions how the Committee (Fair Rent Committee) 
should record the findings, collect data and so on ; and we have put all 
these things down very cleady'. Instructions issued to all concerned 
officers viz. heads of Telecom. circles, telephone districts etc. in this 
regard by the Departmen! of Telecommunication vide their letter No. 
'7-1184-NB dated 7-11-1985 are given below :-

"General guidelines on hiring of private buildings-steps to ensure 
fulfilment of contractual obligations by owners of builaings 
taken on rent. 

Instructions have been issued from time to time from this office 
regarding functioning of Fair Rent Assessment Committee 
at various levels, delegation of financial powers regarding 
hiring of private buildings for operative and administrative 
offices and saving of avoidable expenditure on renting of 
private buildings. Recently some contraventions of these 
existing instructions have been adversely commented upon 
by the Audit. These  are as under :-
(i) The buildings were initially ~  for accommodat-
ing operative offices but after executing lease deeds admi-
nistrative offices were shifted though the monthly rents 
payable for the buildings exceeded the financial powers of 
competent authorities for hiring building for apministra-
tive offices. 

(ti) Advance payments were made to the owners though the 
lease deeds did not contain any clause regarding payment 
of any advance. Approved sanction of the Directorate 
was not obtained before making the advance payments. 
In fact payment of advance is beyond the powers of Board 
and requires approval of Finance Ministry. 

(iii) There were considerable time gaps between dates of exe-
cution of lease deeds and dates of actual occupations re-
sulting in infructuous expenditure. 

(iv) The commitments made by the owners regarding parti-
i nin~ i in  arrangement etc. were not enforced and 
such mterior, works were got done at departmental cost 
and then referred to P&T Board for obtaining expost 
facto sanctions. 

2. The recurrence of these causes have made it imperative to have 
a fresh look at the . extant instructions and formulate certain gUidelines 
on hiring of private buildings. In order to prevent recurrence of cases of 
this nature, you are u~  to keep. i? view ~  follo!,il?g guidelines 
while examining or proposlDg cases of birlDg of pnvate buildings :-

(i) ConditiOns to bf! fulfilled for departing from calling tenders 
to be issued OJ per Rules 440(1) of P&T Manual Vol. 11. 

Rules 449(2) of P&T Manual Vol. II empowers the Heads of Cir-
cleslDistricts to depart from calling for tenders at their discretion, only 
if each of the following conditions is satisfied :-
, (a) that there are positive objections or restraints in calling a 

teDder, and 
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(b) that the demand is so emergent that there is no time for 
calling a tender, and 

(c) that reasons for departing from standard procedure are re-
corded in writing. .. 

You are requested to ensure that ir:t every proposal for hiring build-
ings without calling for tenders in each individual case fulliustification 
thereof is invariably recorded in the minutes of the FRAC and concurred 
by your IFA. 

(ii) Prevailing rem 

While assessing rent for a particular building the FRAC shall take 
into consideratIon the prevailing rate of rent (per sq. ft. per month) in 
the same comm.cal or industrial complexlarea where the proposed 
building is located and mention the rate in its minutes. The rent paid by 
any other Government organisation hiring an office in the same area 
should also be taken into account. In case the assessed rate of rent of 
the prposed building exceeds the prevailing rate, full justification for the 
higher rent must invariably be recorded in the minutes. 

(iii) . Operative Office and administrative office-dLf!;l'u::io"l to be main-
ta.rned strictly. 

You are requested to ensure that under no circumstances a. building 
proposed to be hired for accommodating operative offices is utilised by 
accommodating administrative offices. If any situation so arises, full 
facts thereof and reasons justifying such conversion ~  utility must be 
seJtt to Telecom. Board for getting the proposal for conversion ap-
proved .. 

(iv) Advance payment of rent , 
In all cases of advance payment of rent to owners of private buildings 

where operativeladministrative offices are to be. shifted, it IS to be ensured 
that such a clause is incorporated in the lease deed and prior concurrence 
of the Telecom Directorate obtained invariably before making actual 
payment to the owner or his agent. 

It should be. ensured that the building is occupied as soon as the 
lease deed is signed and payment of rent begins. Any work to be got 
done should preferably be done immediately after occupation. Where 
it is not possible, it should have the personal approval of the concerned 
Head of the CirculelDistrict. 

(v) Cust of partitioning etc. 
You are requested to ensure that each of the commitments, made 

by the lessor in the lease deed regardingpartitioninglUghtinglrepairsl 
white-washing etc. are completed by the lessor at his own c9st before exe-
cuting the lease deed. If the lessor refuses or fails to do so, such cost 
should be deducted from the rent payable. . 

3. You are requested to bring' these instructions to the personal 
notice of all officers under your jurisdiction who mlly be dealing with any 
work relating to i in~ of private buildings or space with the specific 
direction that any failure to obstrve these guidelines will be viewed 
seriously. 



CHAPTER 81 

FINANCIAL POWERS FOR HIRING ACCOMMODATION 

3.1 The Audit Para points out that though allotment of accoI)l-
modation at the time of executing the lease deed (March 1983) was not 
decided, yet the buildings were shown earmarked for use by the opera-
tive offices. This had the effect of avoiding sanction of  the P&T Board.' 
The buildings were occupied by the administrative offices also.. Asked 
which 'Were the operative offices for which these buildings were earmarked 
and who was the officer who showed this accommodation earmarked 
for operative offices. The Department of Telecommunications have, ia 
a note, stated :-

"Initially it was proposed to shift the offices of GM(M), New 
Delhi, DGM(CC) and a part of office of DGM (Operational). 
The· GMT, New Delhi who is empowered to hire accommo-
dation for the use of operative offices earmarked this accom-
modation for operative offices. The intention therefore was 
to shift operative offices only but later as certain operative 
offices of GM(M) New Delhi could not be . shifted, that 
space was utilised for administrative office of GM(M), New 
Delhi." 

3.2 The Committee' enquired where those operative offices which· 
could not be shifted were now hopsed. The Department of Telecommu-
nications 'have, in a note, stated :-

"As per the original proposal, it 'was proposed to shift operative 
offices of GM(M) New Delhi. Only a few of them as given· 
below could be shifted and the rest of them had to continue 
in Kidwai B ~ where many carrier and coaxial equip-
ments are installed due to technical reasons and so the' 
Accounts branch of the 010. G.M. (M) was shifted to 
Naraina. 

1. AE (CWG-Work shop) } 
2. DET (Fault Control) 
3. Repair Work shop 
4. A. E. (Electrical II) 

Operative i~  of 
GM(M)". 

3.3 Asked why the accommodation earmarked for operative offices 
was allotted to administrative offices. The Ministry of Communications 
have stated :-

"As has already been mentioned above, only ~  ini ~  
office i.e. Accounts Branch of GM(M) was shtfted to Narama. 
This has to be done since certain ~  operative offices . <?f 
GM(M) could not be shifted out of Kidwat Bhavan as thelr 
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presence in Kidwai Bhavan was found essential for tho tech-
nical operation and maintenance of the Telecommunication 
Equipments." . -

3.4 In this regard, the Secretary •. Telecommunications stated in' 
evidence 

, "The General Manager felt ~  this group should not shift." 

3;5 Asked this meant that there was planning lacuna at the very 
initial stage in the Department pf Telecommunications. the witness de-
posed : 

"It was not decided that this group should be accommodated and 
to that extent there has 6een a certain ~ un  of la,cuna." 

The witnes's added : 

"Renting was done by . General· Muager (Telephones) and the 
major requirement was for General Manager (Maintenance). 
which is another unit. He would not have suggested it in 
that manner .. It is probably due to lack of a final decision 
being made at that time. To some extent we do not publi-
cise, because the staff would start agitating saying that. they 
would not move from a particular place. . But normally, we 
try to get in reasonably good localities and then request our 
people to move." 

3.6 The Committee wanted to know who decided not to shift these 
offices to Naraina. The Ministry of Communications have stated : 

"ThcGeneral Manager Maintenance as the. controlling authority 
for the maintenance of Telephones/Telecommunications 
decided not to shift his operative units and shifted his ad-
ministrative units instead in the interest of maintenance of 
the Telecommunication system." 

. 3.7 The Committee desired to know whether the reasons advanced 
-later on for not shifting some of the operative offices of the GM(M), 
DGM(CC) and DGM (Operational) to Naraina were not in the know-
ledge of the officers who had initially decided to shift these offices to 
Naraina. ~ini  of Communications, in a note, have stated :-

"(i) ... ... •  •  •  • 
(ii) It was only at the time of actual . shifting that the practical 

difficulty of removing the GM(M) office at a distant/lace to 
that of Naraina was experienced and it was decide not to 
dislocate the operational units of the GM(M) in the interest 
of maintenance of telecommunications." . 

3.8 The Committee enquired whether it was a clear case of finan-
cial irregularity committed by the GMT, ~, by evading sanction of 
tbe lligher authority· as the financial powers uC the GMT for hiring of 
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buildings for administrative offices was only Rs. 40,000 per month '1Uld 
he hired these buildings for Rs. 2.02 lakhs per month much in excess of 
his financial powers. The Ministry of Communications have stated: ' 

"It does not appear to be the case of evading sanctions of the 
higher authority as the financial powers of the GMT for 
hiring the buildings for operative offices is not restricted to 
Rs.' ~  ,(Rs. 50,000 mentioned in the question) as in the 
case of administrative offices. The offices for which build-
ing was earmarked and those shifted' were operative offices 
only except for a part occupied by the Acccunts Wing of 
GM(M) New Delhi. The intention of the Q.epartment while 
processing the hiring of actommodationwas to shift 'only 
operative offices but since it was nat found feasible to shift a 
part of the operative office of GM(M) which were required 
to continue in Kidwai Bhavan to take care of operation and 
maintenance of technical equipment a portion of the admi-
nistrative office of OM (M) was shifted to this accommoda-
tion. Hence, no irregularities were intentionally committed 
by GMT Delhi to cvade sanction." 

3.9 To a u ~ i n, whether the agreement in question was con-
curred by the Finance and Accounts Branch, the Department of Telecom-
munications stated that the lease agreement was concurred by IF A. 

3.10 In ~ i  regard, the Secretary. c unic i ~ , stated : 

"A note was put up for ex-post facto sanction of the D. G .. 
The request was made by them in March 1984. It was felt 
desirable that till the audit para is clcared the ex-post sanc-
tion might not be given. I would submit that basically this 
is a case of oversight." 

He further stated : 

"I have examined the file. I find that there is a clear noting by 
DGM that they were exceeding some of the power and ex-
post facto sanction must be taken immediately. PnfOl:luna-
tely, this has been lostsigbt of. ,Subsequently, they have 
applied, but we have not issued it till disposal of this para." 

• 
3.11 Regarding delray in applying for post-facto sanction, the wit-

ness explained : . 

"Theoretically, it need not take more than 15 days, but, practi-
cally, I am sorry to say there are delays, very serious delays. 
In this particular case, there was an urgency in the sense 
that earlier there was a negotiation for other building and 
that negotiation fell through because. there was delay in 
taking a decision." 

3.12 When the Committee· expressed the view· that in financial 
matters one cannot afford to ,be that careless, the witness deposed : 

"Yd. We should have been more careful." 



3.13 Asked wattIer relponsibility bu been fixed for thi. iaactioD 
on the part of the concerned official .. , the witness deposed 

"W. will check it up. We will &0 into it." 

3.14 Qualifyinl the powers of the' General MaD.aer in reapect of 
hiring buildini'· for administrative and operative purpose, the witn. 
explained : 

"Basically, ,. are an operating department providing services to 
the public. The Intention is, if a building is required for 
providin: Ilervices· to the· public, the General Manager should 
have autonomy and should be able to hire out accommoda-
tion al needed. On the other hand, administrative offiCII 
aro for our own use and 10 there is a l'Mtriction not to .. 
beyond a certain limit." • 

3 .15 It ii stated that in the case of hiring a buildins for adminis-
trative purpos. if tb. rent is more than Rs. 40,000, GM is required to 
take prior approval of the Board but if it is for operative purposes, he 
need not take luch permission. Since the Secretary, Telcommunications 
admitted durin& evidence that as a matter of fact, in this particular build-
ing some Ofticel were operative and some others administrative, the Com.,. 
mittee enquired whether there was any via media for hiring of such ac.-
commodation whiclt was partly for administrative and partly for operative 
usc. Th. witness stated : 

"I would lay that· it is rather difficult question in the sense that it 
is a mixed building. Knowing this fact, they should have 
tilken. tlte approval of the DG. It Lo; also recorded that it 
slaould be taken immediately. The only thinA: is that tbenJ 
Itas bee. a delay in obtaining the approval." 

In / J IH/LS1-4 



CHAPTER IV 

ADVANCE PAYMENT' OF RENT 

4.1 AceordiIig to Audit, the Department of Telecommunications made 
advance payment of rent of Rs. 8.33 lakhs for 6 months for the period 
from June to November 1983 though there is no such clause 10 the 
ItaIldard form of agreement. The Committee enquired whether this action 
of the Department amounted to undue favour shown to a private party 
by making advance payment of rent. The Ministry of Communications 
have, in a note, stated : 

. . 

"The E!itate Agent had insisted on payment of advance rent for 
period oftix Inonths and the same was paid with· the con· 
currence of IFA and the approval of G. M. The proposal was 
not received in the Directorate for approval. which was re-
quired in this case. The a,mount 'has since been adjusted in 
the rent payable for the first 12 months. Such advance pay-
ment of rent has been made in some other cases, with the 
approval of the Directorate. Non-payment of cld\'ance in this 
case would have meant losing the accommodation in which 
case, the Department would have been put into considerable 
difficulties and hence the GMT, New Delhi had agreed for 
payment of the advance." . 

4.2 The Committee enquired whether there was any provision in the 
agreement for making advance payment of rent for six months and if not, 
how this payment was made. The Department of Telecommunications 
have, in' a note, stated : 

"There is no clau!>e making payment of six months advance rent 
in the prescribed lease deed. But this clause was modified as 
most of the Real Estate Agcntl'i insist on payment of advance 
rent .  .  .  .  .  .  . ." 

4.3 Asked why the consent of the Directorate was not taken, the wit-
.  ness stated : 

"The decision was taken at the General Manager's level and then 
for clearance ·reference had been made to the Directorate." 

4.4 To a question whether at no time the higher authorities were drawn 
into the picture, the witness stated that before renting'the buildings, the 
Directorate was not aware of it. 

4.5 Asked why the lease deed was ~u  in the sumdard fonn which 
has' no clause for payment of advance rent, the Department of Tele-
communications have, in a note, stated : 

"As per the prClvisions contained in sub-rule 432 of PitT Manual, 
Vol. II, lease deed must be I!xecuted in the Standard form 
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but may be modified to suit the local requirements, after con-
. imItation with legal advisers of the Government and the 
Directorate. In the light of abQve sub-rule, tbe Standard form . 
was modified to meet the prevailing requirements and the. 
office inserted the advance payment clause in the lease deed 
after obtaining the concurrence of IFA." 

4.6 Tn reply to ~ question whether ~ requirement of consultation 
with the legal advisers of the Government and the Directorate was ful-
fIlled in this case, the Department of Tele-communications have stated : 

'.'No advance legal consultation was done in this case due to paucity 
of time." 

4.7 In this connection, the Secretary. TeJe-communications, stated in 
evidence: 

"Recently we have paid for a place in Devika Chambers in Nehru 
Place about a month back and. advance has also been paid. 
But in Bombay there have been several instances where ad-
vances have been paid. But the advance has been paid after 
approval hy the appropriate authority." 

4.8 Asked what were the reasQns for not obtaining approval of . the 
Directorate which was essentially required in this case as was stated  to 
have been done in some other cases and whether responsibility has been 
fixed for this lapse. The Ministry of Communication have ·stated : 

"Since previ(;)Us offers to obtai.n a building suffi.cient ~  enough 
by floatmg tenders had. falled and also earher negotIations for 
similar buildings through Estate Agents had also been un-
successful the offer made by the Estate Agent in January, 
1983 was considered and approved by IFA and approved by 
G.M. on 4th Feb., 83. Since the landloro wanted to tie up 
matters by 20th Feb. 83, after which he would have with-
drawn the offer and the Delhi Telephone District was keen 
tb finalise the accommodation issue which had been hanging 
fire since a long time and since this proposal had the approval 
of G.M. and I.F.A. it was presumed that the Directorate 
would not have any objections to this proposal and hence an 
~ c  ~ n i n would be granted." .. 



CHAPTER V 

DELAY IN OCCUPATION OF ACCOMMODATION 

, 5.1 The Audit Para points out that the allotment of cc ~n 
was made ~  May 1983 but the same was not occupied till January 1984 . 
~u  to Va!l.ous ini ~c ic  diflicu] ties, lion-provision of esscn-
~  amenltles, etc.. Non-occupation of the buildin&s has resulted in an 
mfructuous expenditure of Rs. 14.17 lakhs byway of .rent upto December 
1983. The Committee desired to know whether the buildin:s could not be 
taken from a later date during which time formillities could have been 
lone through and essential amenities to be' provided by the owner  got 
completed instead of incurri!1g avoidable expenditure by way of rent. 
The Department of Telecommunications have, in a note, stated : 

"After the building was taken over, the units to whom this build-
jng was allotted were asked to shift. At that stot:e the staff 
uniODS had objected to shifting on the ,rounds of inadequate 
public transport, disadvantageous situations, etc. This took 
lometime to settle. Since many offices bad to be shifted at a 
time, the time gap between taking over aad its occoupations 
by shifting of offices one by one could 1I0t be avoided. The 
buiIdin, was ultimately occupied from November 1983 and 
Dot January 1984." 

5.2 In this rC$ud, the Secretary. Telecommuaiclti"ns, explained' the 
position durin,evldence as under: 

"Now, resarding the occupation of the build in, itself, there was a 
small delay because' none of the staft who worked in Kidwai 
Bhavan wanted to go to Naraina. We tried our best and dis-
cussed with them and told them the need for ihifting from 
the present building to another buildin:. But all the time, 
there had been some reluctance. But ultimately a small por-
tion of the accommodation was occupied by an office which 
could be termed as Administrative OffiCe. So, that was partly 
the reason for the delay. The other difficulties were for the 
electrification and partition works to be carried out before the 
building could be utilised effectively for the purpose. The two 
points remaining outstanding for our approval· are the pay-
~~  of advance ~ well as payment ~ ~ ~  We arc 
takID, up these pomts for' SUItable consideration. 

5.3 It was stated. that the individuals and employees' unions objected 
to going to Naraina buildings as these wer" located at a. far off place i.e. 
about 10 kms.· from their earlier ~ of work. When the Committee 
expressed the view that had accommodation been 1tired. at a central place 
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such as Ihandewala Estate, etc. most of the employees would not have to 
take to transport, the Secretary, Telecommunications stated : 

"The proposition is not that straight forward. In the case of Delhi, 
most. of the offices are in the central area and most of the 
residences are in the outcr area. People have to come and 
go by bus." 

5.4 On being pointed out that this Cannot be true of the Postal 
Department which is an important service organisation, the witness 
deposed: 

"It is very true that we are an old department, but we suffer from 
lack of resources as any other department of ~ Government 
of India. We certainly cannot afford to construct all the 
buildings we need. If we want to construct our ui in~ , we: 
do not have the resources, nor we can find all those buddings. 
in central part of the city." 

5.5 Asked why the Telecommunications Department does not con-
sider having _ permanent building of their own for offices as well as far 
employees. The witness stated : 

"We would be extremely grateful if we could be allotted substantial 
resources. Every time, there is a financial crunch, the first 
thing to be sacrified is the building construction ~  

both for administrative offices as well as for residential pur-
poses. I think in Delhi we have about 5 per cent of our staff 
having government accommodation. So, there is no possibi-
lity of our ever planning for housing for our entire staff near 
the place of work; it is not possible; we do not have the 
resources. Similarly, for administrative offices, bulk of the 
offices are in the rented accommodation. If we try to construct 
our own buildings. the resources will not be there. We have 
to look at the while thing." .  . 

He added: 

"Telephone services are provided in all parts of Delhi. In this case 
it is Western area of Delhi. It is not Central or Southern area. 
In' any Department like ours it is inevitable that we will have 
offices spread all over the City. Regarding residential, we are 
trying to bring it to 10 per cent within the limite(! resources; 
but we don't get funds for that. We have to try. to find space 
for residential purpose in various localities so that we may 
construct houses for staff." 

5.6 The Committee pointed out that the lease deed for hiring those 
buildings was executed in March J 983 much earlier to taking possession 
In June 1983. T.he Committee, therefore, desired to know why adequate 
planning about shifting the offices one by one was not made in advance 
so that these could be shifted well in tIme immediately after taking 
possession of the buildings in June 1983. The Department of Telecom-
munications have, in a note, sutted : 

"It was' difficult to shift the staff working in the centrally located 
areas to a far away place and that required certain adjustments 
on their part." . 



, CHAPTER VI 

INSTALLATION OF !:LECfRlCAL FITTINGS 

6.1 Since one of the reasons for delay in occupation of the buildings 
was stated to be installaJion of electric fittings,. the Committee enqUired 
whether entire electrification was to be done by the Department itself. 
The witness stated that oo1y electric fittings were theirs and 3ddcd : 

··We. have spent about R$. 33,000 for electric fittings only (light 
fittings-fans and all that). Wiring was done by the . landlord of 
the building. Only fixtures we have done. When we vacate the 
buildiog, ·we remove ~  
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CHAPTER VII 

CONSTRUCTION OF PARTmONS 

7.1 Yet another irregularity committed by the Department of . Tele-
Communications in this deal relates 10 construction of partitions by the 
Department itself at a cost of Rs. 1.10 lakbs thoup. according to Lease 
Deed, the lessor was required to provide these partitions at his own cost. 
· Stating the reasons for 'providing partitions by the department itself, the 
· Department of TeletommunicatioDs have, in a note, stated . 

"The landlord was asked to provide i i n~ as per clause 13 of 
the lease deed.; When this was not done by tbem inspite of 
persuation, the Executive Engineer (Civil) Maintenance was 
asked to carry out the work after putting up an estimate 
suiting the requirements of the department so that the units to 
whom the space in· the building was allotted were in a position 
to occupy the same at the earliest. There was no other alter-
native but to get it done at the departmental cost since .the 
offices had to be shifted urgently and any delay in shifting 
these offices would amount to payment of rent at the rate of 
about Rs. 2 lakhs per month unnecessarily to the landlord as 
well as delay in vacating the Technical accommodation in 
Kidwai Bhavan which was urgently required for the installa-
tion of exchange equipmentI'. Hence the decision· for cons-
tructing the partition departmentally was taken in the interest 
of the department." 

7.2 The Audit Para points out" that the lease deed was executed in 
. March 1983" advance payment of rent was made (rom June to November 
. 1983 and the buildings were occupied in January 1984. Thus, it gave 
sufficient time to the department to get the partition work done by the 
· IIwner of the buildings. The Committee desired to know why legal notice 
was not served on the owner for not providing partitions immediately after 
the lease deed was signed in ,March 1983, as provided in clause 13 of the 
Agreement and why, on his refusal to do the needful, advance payment of 
rent was not withheld or the estimated cost of partitions deducted from 
the advance rent paid to him. The Department of Telecommunications 
have, in a note, stated : 

"The landlord was requested verbAlly to provide the partitions and 
since he failed to do so the partitions were constructed at 
departmental cost ... .  .  .  .  . ." . 

7.3 ThC Department of Telecommunications intimated that the adminis-
trative approval for provjsion of partitions at the cost of the Department 
was granted by Additional G.M.(O), New Delhi and no,concurrence of the 
IFA was obtained. The Committee desired to know (i) whether the Addi-
tional GM(O) was authorised to grant administrative 8p'proval for provi-
sion of partitions at the cost of department in hired buildings to the tune 
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of Rs. 1.10 lakhs (revised to Rs. 1.72 lakhs by AudiO, (ii) whether the 
system provided for concurrence by IF A for providing partitions at 
department's cost and if so, why this requirement was not fulfilled, and 
(iii) what was the position of recovery of expenditure incurred on this 
account. The Department of Telecommunications have, in a note, 
stated: . 

"The GM(Q) has not been vested with powers to incur such 
expenditure. 

Since there was already a provision in the lease deed for providing 
partitions etc. by landlord and the partitiol)s which were pro-
vided for at departmental cost to curtail· delay were to be 
recovered at a later date, it was thought that concurrence of 
IF A was not required. 

The total amount of Rs. 1,46,369.68 incurrcu on rrovision of parti-
tion has since been recovered from the rent 0 January 1986." 

7.4 Asked whether investigation has been made and responsibility 
fixed for this lapse. The Department of Telecommunications have stated : 

"Since the landlord inspite of Department's request did not provide 
the partition, the department had to provide them in 
their own interest -ro that the offices could shift and 
the accommodation could be utilised. As there were no other 
offers for renting out such a large accommodation and Tech-
nical accommodation in Kidwai Bhavan had to be vacated, 
the department had 110 other option but to take this building 
and go ahead with the construction of partitions. The job was 
done in the interest of the department so that Technical 
accommddation could be made available for equipmcnts. The 
cost of partition is also being recovered from the landlord 
and hence there is no specific loss to the department on this 
account." 

8.1 The offices' of the General Manager. Delhi Telephones-a mlljor 
circle, were located-in Kidwai Bbavan, New Delbi. To ease the conges-
tion faced in Kidwai Bhavan and to make available more accommodation 
for technical use, viz. operational needs of ~ n i n of the net work, 
need was felt in 1982 to sbift operative oflices of the GM(M), New Delhi; 
DGM(CC) and part of office of DGM (Operational) from that buDding. 
As no departmental building to accommodate the staft proposed to be 
. shifted from Kidwai Bbavan was available it was decided to hire aboUd-
ing large enough to accommodate all these offices. Several attempts were 
stated to have been made by the GMT, Delhi to get more accommodation. 
Advertisements were also issued inviting offers for hiring accommodation. 
These attempts did not fructify. In tbe mean while Mis. BijJRni Estate 
Agents offered accommodation in two buildings close to each otber con-
sisting of 4 blocks and. having 5 storeys-basement. Ground, First, Second 
and Third Roors-with a covered area of 32,000 sq. feet and carpet 
(Boor) area 0( 21,200 sq. feet, caUed 'Bentex Buildings' located in NaraiDa 
Industrlal. Complex, Phase 0, New Delhi, owned by Mis. Bentes:Proper-
ties Pvt. Ltd. The boUdiqs according to the Department of Telecommu-
nicatloas were constructed in 1983. The capital cost includinl land was 
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estimafed at as. 1.26 crore based on the approvecl plinth area rates ud 
cost indes: approved by P&T. As the Department considered this accolII-
modation and rent acceptable, the proposal was submitted to t. 
Departmental Fair Rent Assessment Committee (FRC) constituted ia 
January 1983 to assess fair rent of the buildings to be hired. The buDdiags 
were hired at the rents recommended by FRC. The Audit has opined 
that the rent assessed by FRC in· January 1983 for these buildings _wa.. 
on the higher side and bas also drawn attention to various inegularitia 
committed in this deal. 

8.2 The hOOdings ibid were hired by the GMT. Delhi at (he rate of 
RI. 4.50 per sq. ft. for basement, Rs. 8 per sq. ft. for ground floor and 
RI. 6.50 per sq. ft. for I, II and III floors, recommeuded as fair by the 
FRC in January, 1983. Another bOOding in the same area viz. Naraina 
Commercial Complex was h:i'ed by the General Manager, Satellite Project 
in February 1984, and the rate agreed to for basement and II floor was 
Rs. 3.50 per sq. ft. Andit ~ rightly pointed out that compared to this 
rate the rate of rent agreed to 8 year earlier by GMT Delhi was clearly 
very much higher. 

8.3 As the buildings is the Industrial sector were not fnJIy developed I 
constructed at that time and the GMT Delhi was the lone bidder, prima 
facie it shonld bave  been possible to negotiate and obtain lower rates. 
From the Minutes of the FRC for hiring bnildings in Naraina Industrlal 
Area, it appears that the FRC had been influenced by the report of the 
Execntive Engineer (Civil), a member of the FRC that the prevailing 
market rent in tbat area for ground floor was Rs. 7.50 per sq. ft. althongh 
he bad not supported this view by any other ~  The FRC accepted the 
rent demanded by the owners for basement, First, Second and Third 
Floors and succeeded ouly in having tbe rate for ground Ooor reduced 
frolll Rs. 9 per sq. ft. to Rs. 8 per sq. ft. The Committee cannot in the 
circumstances, agreed tbat in fixing the rent the FRC had given dne weight 
to the prevalent market rates and the rent of other Goverment buildings 
located in the l'Iaraina Complex. The Committee fail to understand, how 
the Executive Engineer (Civil), felt justified in suggesting the rate of 
Rs. 7.50 per sq. ft. for ground Roor as reasonable. The rent of Rs. 3.50 
per sq. ft. for the bollding hired by the GM .(Satellite) in the Commen:ial 
Complex in February 1984 was assessed by FRC keeping in view three 
main factors viz. (1) the rate of rent in Naraina during previous year 
(1983) was Rs. 4.00 per sq. ft.; (2) the prevailing market rate vis-a-vis rise 
in cost Index during the last one year; and (3) the reut of other Govern-
ment buildings located In the Naraina Complex at that time. The FRC 
constituted in 1983 to assess the rent for buildings in Industrial Complex 
did not take the trouble even to ascertain the rates prevalent !It that time 
in the Commercial Complex. The Member (TO) admitted during evidence 
tbat 'The Committee's report is not drafted, weD. It only says what shonld 
be paid.' The Secretary, ~ unic i n  has also admitted in evidence 
that "Their (FRC) note is rather cryptic:. They Raid that the prevailing 
rate of RI. 7.50 was reasonable. Detailed discnssionsshould bave heeD 
dODe. I agree that there has been a lapse to ~  extent." 

8.4 Although the functions of the two FROIset up in J&Duary 1983 
. and February 1984 were Identical, the procedute adopted by eac:h Com-
mittee for assessing the rents of the respective buildings was quite differeDt. 
87/1109/LS5-S 
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WhDe the baUding at Naraina Commercial Complex was rented after 
dIIina upon tenders and taking into consideration the prevalent market 
nles and the rent of the other Governmeut buildings located in the Nanioa 
Complex, the baUdings at Narnina Industrial Complex were reated througb 
lID Estate Agent who-was paid remuneration of Rs. 1.04 lakhs. This was 
a major deviation from the established procedure of hiring bnildings and 
possibly led to the irregularities that fonowed. The GMT, Delhi was Dot 
authorised to make payment o( hrokerage and payment of Rs. 1.04 lakhs 
by him was irregular. The GMT had in fact in several other respects ex-
ceeded the financial autbority vested in him. The system of consUltation 
and comparison of reuts paid by various limbs of the Telecommuuications 
Department, prior to hiring accommodation, is not in vogue. The Com-
mittee desire that revised comprebensive instructions should be issued in 
regard to the hiring of accommodation. 

8.5 The Ministry of CommunicatiGllS have argued that ete building at 
Naraina Commercial Centre hired by G. M. ~Ji  was constructed in 
1977-78; so the, capital cost and rateable value would be less. Rateable 
value for the building in Naraina Industrial Complex was Rs. 5.35 
(Approx.) per sq. ft. based on 1983 cost index w!lich was 260. But actually 
this building seems to ban been constructed in 1982 or even earlier. 
Therefore, the rateable value should he less tban Rs. 5.35 based on 1982 ' 
cost index which was 217. On tbe same analogy, the actual capital cost 
should also be mucb less tilan the one estimated (Rs. 1,26,32,267) bl tae 
Department. The Secretary,  Telecommunications submitted during evicence 
that according to the rough c cu ~ n  made by him on the basis of the 
then prevailing cost of construction and n~  the rent should have heen 
in the neighbourhood of Rs. 5.35 per sq. ft. against the average oi 
Rs. 6.25 per sq. ft. Further 011 tbe capital cost basis, at 1985 prices, the 
rent, according to him, works oJ)t to R1l. 6.31 per sq. ft. in Naraina aUlI 
Rs.  6.91 per sq. it. in nn u~  Place. The committee feel that the rent 
agreed upon by tbe FRC is not justifiable on any count-capital cost or 
the rateable value. 

8.6 In jnstification of the rent fixed for the buildings in ,Naraina Indus· 
trial Complex, the Department of Telecommunications have put forth 
another argument that comparison between I'ates of rent assessed for any 
two buildings can be realistic only when the two buildings are located in 
tbe same area, the assessment is made on the same date and tbe 'space to 
be taken on rent in two buildings is more' or less identical. However, the 
Committee observe that this ~u n  ~ i nullified by the submission made 
by the Secretary, TelecommuDlcations u in~ evidence before tbe Com-
mittee that "the wbole area is known as the Naraina Industrial Area, but 
there are separate sectors. The first buildings i4; in the commercial area 
witbin the industrial sector and ~ other one Is a commercial building 
within the residential area." When asked about the difference between the 
two buildings (i.e. commercial and industrial), the witness c~nc  that 
there was DO dUference. ' 

8.7 As regards the plea of more space avaDable ill Industrial Complex 
sutiable to tbe requirements of the Department, the Committee have no 
doubt that for big buil4ings 'like the one in Industrial area entaDing rent 
of more than RI. 2 lakhs per month there cannot be many i ~  aIld 
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so there was i ~ scope for negotiations. The rate of reat for 
other floors (basemcat, I, II and 1m sbould h:l've beea discussed aad 
~ u  down at. least to the level. of prevalent rate of a". 4· per sq. ft. 
lD the commercIal area at that t[me. Noae of these thiags \Vas doae. 

8.8 Despite the rent of Rs. 7.50 per sq. ft, for grouad floor ia that area 
considered to be fair by the Executive Engineer (Civil), the negotiated rate 
of Rs. 8 per sq. ft. for ground floor was l1igber. This reftects on tbe func-
tioaing of the FRC and the authority of the GMT, Delhi who is empowered 
to hire any size of priv!lte accommodation ror operative purposes. The 
Secretary, Telecommunications, has admitted in evidence that "I fully 
agree with you tbat the order silOuh! have been a speaking order. It is 
prc;lImed thattbe Committee must have gone into the details." The 
Committee are not satisfied with the role of the FRC aud the GMT Delhi, 
who are responsible for this deal. 

8.9 Taking into account annual rent of Rs. 25 lakhs for these buildiags, 
Its capital cost viz. Rs. 1,26,32,267 appears to have been understated. 
The Cmnmjttee would like to be informed of tlle acmBl cost of construc-
tion of this· building including landaud the cost shown by the owners 
viz. Bentex Properties Pvt. Ltd. in their income-tax return. 

8.10 The Committee find that taking a Jesson from this case, the 
Government has issued on 7-11-1985 general goideHnes on hiring of 
private buildings-&teps to ensure fulfilment of contractual obligadon by 
owners of buildings taken on reat-to all heads of Telecommuaication 
circJes i districts. The Committee would like the Department of Telecom .. 
muaications to ensure that their instmctions are followed by the lower 
formations in letter and spirit ond stringent action is taken against those 
who Rout these orders, in fnture. 

8.11 The Committee have been iaformed that accordiag to the sche-
dale of financial powers, tlte General  Manager, Telephones is competent 
to hire accommodation for administrative purposes oa a rental npto 
Rs. 40,000 per annum but for operative offices, there is no sach limit. 
la this case though at die time of executing the lease deed (March 1983), 
aIIotDlent of acCOllllDOdation was Dot earmarked. for shifting of operative 
offices of GM (Maintenance) yet the buildings were shown earmarked for 
use by tbe operative offices. Later the biuldings were occupied both by 
operative as well as admiaistrative offices of G.M. (MainteaanCe). The 
Departmeat of Telecommuaications have stated that originally it was 
proposed to. shift all the operative offices but only .a few of tbem were 
shifted aad the rest of them had to be coatinoed la Kidwai Bhavaa where 
many Carrier Bnd Coaxial eqoipments are installed and some stall for 
technical opera Con and maintenance was reqaired there. So the AccouatJ 
Branch of the Office of GM(M) i.e. administrative staff was shifted to 
Naraina. The CommIttee consider that this was not a new factor that 
~ emerged .after the birlng of the accommodatioa at Naraina. As 
snch, a device has been nsed by GMt Delhi to avoid sanction of higher 
authority. Re3ponsibDlty fOl' this la.,se should be fixed. . 
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8.12 1be ~ i  are incUaed to conclude that there was utter 
lack of planning, proper consultation ami coordinatioD betweell various 
onits of the same DepartmeDt viz., the GM (TelepboDes), GM(MaiDte-
Dance), DGM (cq and DGM (Operations). Tbe Committee would like 
the Department of TelecommonicatioDS to examine tbe circUJDStances 
UDder wbich proper planning in this regard could Dot be done and ~ i  
suitable remedial measures to avoid such unfortunate situatiOD in future. 

8.13 Yet another irregularity committed by the General Manager 
(Telepbones) relates to advance payment of rent amounting to RI. 8.33 
lakbs for 6 montbsfrom .June to November 1983, although there was DO 
sncb clause in the standard form of Agreement. The agreement was 
modified and a clause for payment of advance rent was inserted with the 
cOllCDrrence of IF A aDd the approval of General Manager; althongb sub-
rule 432 of P&T Manual Vol. II, provides for sncb alteration of the 
Standard agreement ouly after consultation with tbe legal advisers of tbe 
GovernmeDt of India and tbe Directorate. .The plea of the Department 
tbat advance legal consultation was not done due to paucity of time and 
Don-payment of advance iD this case would have meant losing the accom-
modation putting the Department to considerable difficulty, is DOt taDable. 
1be deal was finalised in February 1983 and the advance was paid in 
June 1983; as sucb, there was sufficient time available to go througb all 
these formalities. It would be pertinent to mention here that the buDding 
was actually occupied from November 1983 onwards. The Depllrtment 
of Telecommunications have admitted that sucb advance payment of rent 
bad beeD made in some otber cases but with the approval of the appro-
priate anthority. However, in this case. the Directorate was not eVeD 
.ware of it before renting the bnDdings. The General Manager (Telepbone!!) 
Delhi owes aD explanation In this regard. 

8.14 According to Audit para, the aOotment of accommodation was 
made in May 1983 but the same was not fully occupied till January 1984. 
Non-occupation of the building hac; resulted in an infructueus expeDditure 
of RI. 14.77 lakh.'i by way of rent ullto December 1983. 1be Department 
of· Telecommunications have argaed that at that time none of the staft· 
that worked In Kidwai Bhavan wanted to shift to Naraina buOdin2S as 
these were located at a far off place i.e. about 10 kms. from their existing 
place of work and adequate pubOe transport was not available. In spite 
01 best pursuasion, all the operative staff did not qree fo shift there. 
This indicates lack of i~ n  on the part of the officers ineharge 
of the project and their inability to handle such like sitnatlons re!lultlng 
In finlUlcial loss of tbe magnitude mentioned above. 

8.15 The Committee note that the admiDistrative approval for provl-
sioD of partitions at the cost of the Department was granted by Add!. 
G.M.(O), New Delhi, who is not empowered to incur such. expenditure and 
no  concurrence of the IF A was obtained. The Department of Telecom-. 
munications have stated that since the expenditure incnrred on providiDg 
partitions at departmental cost to curtaD delay was proposed to be 
recovered at a later date,. It was thought that CODcur:reDce of IF A was DOt 
required. If bas also been stated that since thfo amount go incarrecI .. 
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.• beea recovered from t!te rent of luury 1986, there is no specific lOIS to 
the Department on this account. The Committee take a serious view of 
this finaadal misconduct on the part of the Addl. GM(O), New Delhi. 
8.16 Financial and Administrative ir .. egularities committed by the 

officials at various stages of the deal with the Estate Agent and Mis. Bentex 
Properties Private Lfmited, oWDers of the buildings are indicative of lack 
of proper financial discipline. The Committee are also convinced that 
the FRC constituted for hiring these buUdings had' not done its job 
according to the procedure laid doWD for the purpose ; resulting in recnrriDg 
loss to the public exchequer. 
8.17 The case leaves the Committee extremely unhappy. Finucial 

irregularities have been committed by various functionaries of the Depart-
ment at various levels, particularly tbe members of the FRC and the 
General Manager (Telephones), Delhi. This needs to be taken note of by 
the Ministry of Communications and appropriate action taken to avoid 
their recurrence in future. 

8.18 The Committee obse"e that the need for additional . office 
accommodation is not visnalised and provided a10ngwith the plus for 
expansion of the telecommunication network. This leads to piecemeal 
provisiQn of accommodation, at times, not conveniendy located. The 
Department of Telecommunications have intimated that till bifurcation of 
tbe P&T Department Into two separate independent departments viz. 
(i) Telecommunications and (ii) Posts, the Geneml Manager, Delhi 
Telephones had hired 31 buildings in Delhi for various 'oRices (7 for 
administmtive offices and 21 for opemtive offices) of the Department ud 
the monthly rent paid was Rs. 6,66,966. The P&T Department is one of 
the oldest departments in the Government of India. The importance of 
telecommunications is too weD-known ud does not require any elabom-
tion or emphasis, yet it is surprising that the Department has 110 pel'Spective 
planning for its expansion and office accommodation and the accommoda-
tion for its employees. The type of ad-hocism illustrated by the search for 
accommodation and its ultimate location in Naraina Industrial Area and 
the unwillingness of the employees to switch over to the new buildings 
brings out how inadequate has been the plunlng by the ))epartme:lt. 
lbe reply of the Secretary, Telecommnnications that the Department· lacks 
resources and they cannot afford to construct aU the bnUdings needed by 
the Department is a sad commentary on their planning. The Committee, 
therefore, recommend that immediate steps must be taken to assess the 
requirements of the Department, its fature expansion programme Ult a 
clear-cut plan of action for buOdings and eqaipments inclnsive of accom-
modation for the most important technical personnel of the Department 
should be fmmed' so that the effic:iency of the Department is ellS1ll'ed. 

NEW DELHI; 

3 April. ,~ ~ ___ -r--:' 
13 Chaltra. 19()Q (Sllb) 

E. A YY APU REDDY, 
Chairman, 

Public Accounts Committee. 
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d 
b
y 
O.
M.
 
(
Sa
te
ll
it
e)
 
wa
s 
c
o
ns
tr
uc
te
d 
i
n 
19
77
-7
8;
 
s
o 

t
he
 c
a
pi
ta
l 
c
os
t 
a
n
d 
ra
te
a
bl
e 
va
l
ue
 w
o
ul
d 
be
 l
es
s. 
Ra
te
a
bl
e 
va
l
ue
 f
or
 t
he
 b
ui
l
di
n
g 

i
n 
N
ar
ai
n
a 
I
n
d
us
tr
ia
l 
C
o
m
pl
e
x 
wa
s 
Rs
. 
5.
3
5 
(
A
p
pr
o
x.
) 
pe
r 
s
q.
 f
t. 
ba
se
d 
o
n 
19
83
 

c
os
t 
i
n
de
x 
w
hi
c
h 
wa
s 
26
0. 
B
ut
 
ac
t
ua
ll
y 
t
hi
s 
b
ui
l
di
n
g 
se
e
ms
 t
o 
ha
ve
 
be
e
n 
co
ns
.!
 

tr
uc
te
d 
i
n 
19
82
 
or
 
ev
en
 
ea
rl
ie
r.
 
T
he
re
f
or
e,
 
t
he
 r
at
ea
bl
e 
va
l
ue
 
s
h
o
ul
d 
be
 
le
ss
 

t
h
a
n 
Rs
. 
5.
3
5 
ba
se
d 
o
n 
19
82
 
c
os
t 
i
n
de
x 
w
hi
c
h 
wa
s 
21
7. 
O
n 
t
he
 s
a
me
 
n
~

,
 

t
he
 a
ct
ua
l 
.c
a
pi
ta
l 
c
os
t 
s
h
o
ul
d 
al
s
o 
be
 
m
uc
h 
le
ss
 
t
ha
n 
t
h
e 
o
ne
 
es
ti
ma
te
d 
(
Rs
. 

1,
26
,3
2,
26
7)
 
b
y 
t
he
 D
e
pa
rt
me
nt
. 
T
h
e 
Se
cr
et
ar
y,
 
Te
le
c
o
m
m
u
ni
ca
ti
o
ns
 
s
u
b
mi
tt
e
d 

d
ur
i
n
g 
e
vi
de
nc
e 
t
ha
t 
ac
c
or
di
n
g 
t
o 
t
h
e 
r
o
u
g
h 
 c
al
c
ul
at
i
o
ns
 
ma
de
 
b
y 
hi
m 
o
n 

t
he
 
ba
si
s 
of
 
t
he
 t
h
e
n 
pr
e
va
il
i
n
g 
c
os
t 
of
 
c
o
ns
tr
uc
ti
o
n 
a
n
d 
l
a
n
d,
 
t
h
e 
r
e
nt
 

s
h
o
ul
d 
ha
ve
 
be
e
n 
i
n 
t
he
 n
ei
g
h
b
o
ur
h
o
o
d 
of
 
Rs
. 
5.
3
5 
pe
r 
s
q.
 
ft
. 
a
ga
i
ns
t 
t
h
e 

a
ve
ra
ge
 o
f 
Rs
. 
6.
2
5 
pe
r 
s
q.
 
ft.
 
F
ur
t
he
r 
o
n 
t
he
 c
a
pi
ta
l 
c
os
t 
ba
si
s,
 
at
 
19
85
 
pr
ic
es
, 

t
he
 r
e
nt
, 
ac
c
or
di
n
g 
t
o 
hi
m,
 
w
or
ks
 
o
ut
 
t
o 
Rs
. 
6.
3
1 
pe
r 
s
q.
 f
t. 
i
n 
N
ar
ai
n
a 
a
n
d 

Rs
. 
(i
.
9
1 
pe
r 
s
q.
 
ft.
 
i
n
C
o
n
n
a
u
g
ht
 P
la
ce
. 
T
he
 
C
o
m
mi
tt
ee
 
fe
el 
t
h
at
 t
he
 r
e
nt
 

a
gr
ee
d 
u
p
o
n 
b
y 
t
he
 F
R
C 
is
 n
ot
 j
us
ti
fi
a
bl
e 
o
n 
a
n
y 
c
o
u
nt
-
c
a
pi
t
al
 
c
os
t 
or
 
t
he
 

re
te
a
bl
e 
va
lu
e. 

I
n 
j
us
ti
fi
ca
ti
o
n 
of
 
t
he
 r
e
nt
 
fi
xe
d 
f
or
 
t
he
 
b
ui
l
di
n
gs
 
i
n 
N
ar
ai
n
a 
I
n
d
us
tr
ia
l 

C
o
m
pl
e
x,
 
't
he
 
De
pa
rt
me
nt
 
of
 
Te
le
c
o
m
m
u
ni
ca
ti
o
na
t 
ha
ve
 
p
ut
 
f
or
t
h 
a
n
ot
he
r 

ar
g
u
me
nt
 t
ha
t 
c
o
m
pa
ri
s
o
n 
be
t
we
e
n 
ra
te
s 
of
 r
e
nt
 a
ss
es
se
d 
f
or
 a
n
y 
t
w
o 
bu
il
di
ng
S 

ca
n 
be
 
re
al
is
ti
c 
o
nl
y 
w
he
n 
t
he
 t
w
o 
b
ul
di
n
gs
 
ar
e 
l
oc
at
e
d 
i
n'
 

~
 s
a
me
 
ar
ea
,'
 t
h
e 

as
se
ss
me
nt
 
is
 m
a
de
 
o
n 
t
he
 s
a
me
 d
at
e 
a
n
d 
t
he
 s
pa
ce
 t
o 
be
 
ta
ke
n 
o
n 
re
nt
 i
n 
t
w
o 

b
ui
l
di
n
gs
 
is
 m
or
e 
or
·l
es
s 
i
de
nt
ic
al
. 
H
o
we
ve
r,
 
t
he
 C
o
m
mi
tt
ee
 
o
bs
er
ve
 
t
ha
t 
t
hi
s 

ar
g
u
me
nt
 
is
 n
ul
li
fi
e
d 
b
y 
t
he
 s
u
b
mi
ss
i
o
n 
ma
de
 
b
y 
t
he
 S
ec
re
ta
r
y,
 
Te
le
c
o
m
m
u
ni
ca
-

W 1.
1\ 
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om

m
un

ic
at

io
ns

 
(D

eP
tt.

 o
f T

el
ec

om
-

m
un

ic
at

io
ns

) 

C
om

m
un

ic
at

io
ns

 
(D

ep
tt.

 o
f T

el
ec

om
-

m
un

ic
at

io
ns

) 

C
om

m
un

ic
at

io
ns

 
(D

ep
tt.

 o
f T

el
ec

om
-

m
un

ic
at

io
ns

) 

tio
ns

 d
ur

in
g 

ev
id

en
ce

 b
ef

or
e 

th
e 

C
om

m
itt

ee
 th

at
 "

th
e 

w
ho

le
 a

re
a 

is
 lc

no
wD

 a
s 

th
e 

N
ar

ai
na

 I
nd

us
tr

ia
l A

te
a,

 b
ut

 th
er

e 
ar

e 
se

pa
la

te
 s

ec
to

rs
. 

T
he

 fu
st

 b
ui

ld
in

gs
 

is 
in

 t
he

 c
ot

tu
ile

rc
ia

l 
ar

ea
 w

ith
in

 t
he

 i
nd

us
tli

al
 

ae
ct

or
 a

nd
 t

he
 o

th
er

 o
ne

 is
 a

 
co

m
m

er
ci

al
 b

ui
ld

in
g'

w
ith

in
 th

e 
re

si
de

nt
ia

l a
re

a.
".

 
W

he
n 

as
ke

d 
ab

ou
t t

he
 d

iff
er

-
en

ce
 b

et
w

ee
n'

 th
e 

tw
o 

bu
ild

in
gs

 (
i.e

. 
co

m
m

er
ci

al
 a

nd
 i

nd
us

tr
ia

l)
. 

th
e 

w
itn

es
s 

co
nc

ed
ed

 
th

at
 

th
er

e 
w

as
 

no
 

di
ffe

re
nc

e.
 

A
s 

re
ga

rd
s 

th
e 

pl
ea

 o
f m

or
e 

sp
ac

e 
av

ai
la

bl
e 

in
 In

du
st

ri
al

 C
om

pl
ex

 s
ui

ta
bl

e 
to

 th
e 

re
qu

ir
em

en
ts

 o
f t

he
 D

ep
ar

tm
en

t, 
th

e 
C

om
m

itt
ee

 h
av

e 
no

 d
ou

bt
 th

at
 f

or
 

bi
g 

bu
ild

in
gs

 l
ik

e 
th

e 
on

e 
in

 I
nd

us
ui

al
 a

re
a 

en
ta

ili
ng

 r
en

t 
of

 m
or

e 
th

an
 R

i. 
2 

la
kh

s 
pt

.1
 

m
on

th
 t

he
re

 c
an

no
t 

be
 m

an
y 

bi
dd

er
s 

an
d 

so
 t

he
re

 w
as

 c
on

si
de

ra
bl

e 
sc

op
e 

fO
I 

ne
go

tia
tio

ns
. 

Th
e 

ra
te

 o
f r

en
t f

or
 o

th
er

 fl
oo

rs
 (b

as
em

en
t, 

I. 
II

 a
nd

 Il
l)

 
sh

ou
ld

 h
av

e 
be

en
 d

is
cu

ss
ed

 a
nd

 b
ro

ug
ht

 d
ow

n 
at

 le
as

t t
o 

th
e'

le
ve

l o
f p

re
va

le
nt

 ~ 
ra

te
 o

f R
s. 

4 
pe

r s
q.

 ft
. i

n 
th

e 
co

m
m

er
ci

al
 a

re
a 

at
 th

at
 ti

m
e.

 N
on

e 
of

 th
es

e 
th

irt
gs

 
w

as
 d

on
e.

 

D
es

pi
te

 th
e 

re
nt

 o
f 

Rs
. 

75
0 

pe
r 

sq
. f

t. 
fo

r 
gr

ou
nd

 fl
oo

r 
in

 th
at

 a
re

a 
co

ns
i-

de
re

d 
to

 b
e 

fa
ir 

by
 th

e 
Ex

ec
ut

iv
e 

En
gi

ne
er

 (
C

iv
il)

, t
he

 n
eg

ot
ia

te
d 

ra
te

 o
f 

R
i. 

8 
. 

pe
r 

sq
. f

t. 
fo

r 
gr

ou
nd

 fl
oo

r 
w

as
 h

ig
he

r. 
Th

is
 r

ef
le

ct
 o

n 
th

e 
fu

nc
tio

ni
ng

 o
f t

he
 

FR
C

 a
nd

 th
e 

au
th

or
ity

 o
f t

he
 G

M
T

, D
el

hi
 w

ho
 is

 e
m

po
w

er
ed

 t
o 

hi
re

 a
ny

 si
ze

 
of

 p
ri

va
te

 a
cc

om
m

od
at

io
n 

fo
r 

op
er

at
iv

e 
pu

rp
os

es
. 

T
he

 S
ec

re
ta

ry
, 

Te
le

co
m

-
m

un
ic

at
io

ns
, h

as
 a

dm
itt

ed
 in

 e
vi

de
nc

e 
th

at
 "

I f
ul

ly
 a

gr
ee

 w
ith

 y
ou

 th
at

 th
e 

or
de

r 
sh

ou
ld

 h
av

e 
be

en
·a

 s
pe

ak
in

g 
or

de
r. 

It
 is

 p
re

su
m

ed
 t

ha
t 

th
e 

C
om

m
itt

ee
 m

us
t 

ha
ve

 g
on

e 
in

to
 t

he
 d

et
ai

ls
."

 
T

he
 C

om
m

itt
ee

 a
re

 n
ot

 s
at

is
fie

d 
w

ith
 th

e 
to

le
 o

f 
th

e 
FR

C
 a

nd
 th

e 
G

M
T

 D
el

hi
, w

ho
 a

re
 re

sp
on

si
bl

e 
fo

r t
hi

s d
ea

l. 

Ta
ki

ng
 i

nt
o 

ac
co

un
t 

an
nu

al
 r

en
t 

of
 R

s. 
25

 l
ak

hs
 f

or
 t

he
se

 b
ui

ld
in

gs
, 
i~
 

ca
pi

ta
l c

os
t v

iz
. 

R
s. 

1,
26

,3
2,

26
7 

ap
pe

ar
s 

to
 h

av
e 

be
en

 u
nd

er
st

at
ed

. 
T

he
 C

om
-

m
itt

ee
 w

ou
ld

 li
ke

 to
 b

e 
in

fo
rm

ed
 o

f t
he

 a
ct

ua
l c

os
t o

f c
on

st
ru

ct
io

n 
of

 th
is

 b
ui

ld
in

g'
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8.
11
 

C
o
m
m
u
ni
ca
ti
o
ns
 

(
De
pt
t.
 o
f 
Te
le
c
o
m-

m
u
ni
ca
ti
o
ns
) 

C
o
m
m
u
ni
ca
ti
o
ns
 

(
De
pt
t.
 
of
 
Te
le
c
o-

. m
m
u
ni
ca
ti
o
ns
) 

i
nc
l
u
di
n
g 
la
n
d 
a
n
d 
t
he
 c
os
t 
s
h
o
w
n 
b
y 
t
he
 o
w
ne
rs
 
vi
z. 
Be
nt
ex
 
Pr
o
pe
rt
ie
s 
P
vt
: 

Lt
d.
 
in
 t
he
ir
 i
nc
o
me
-t
a
x 
re
t
ur
ns
. 

T
he
 
C
o
m
mi
tt
ee
 
fi
nd
 
t
ha
t 
ta
ki
n
g 
a 
le
ss
o
n 
fr
o
m 
t
hi
s 
ca
se
, 
t
he
 G
o
ve
r
n
me
nt
 

ha
s 
is
su
ed
 o
n 
7-
11
-1
98
5 
ge
ne
ra
l 
gu
id
el
in
es
 
o
n 
hi
ri
Qg
 
of
 
pr
i
va
te
 
b
ui
l
di
n
gs
-s
t
e
ps
 

t
o 
e
ns
ur
e 
fu
lf
il
me
nt
 
of
 c
o
nt
ra
ct
ua
l 
o
bl
i
ga
ti
o
n 
b
y 
o
w
ne
rs
 
of
 
b
ui
l
di
n
gs
 
ta
ke
n 
o
n 

r
e
nt
-t
o 
al
l 
he
ad
s 
of
 
Te
le
c
o
m
m
u
ni
ca
ti
o
n 
ci
rc
le
s/
di
st
ri
ct
s.
 
T
he
 
C
o
m
mi
tt
ee
 

w
o
ul
d 
li
ke
 t
he
 D
e
pa
rt
me
nt
 
of
 T
el
ec
o
m
m
u
ni
ca
ti
o
ns
 
t
o 
e
ns
ur
e 
t
h
at
 
t
he
ir
 i
ns
tr
uc
-

ti
o
ns
 a
re
 f
ol
l
o
we
d 
by
 
t
he
 l
o
we
r 
f
or
ma
ti
o
ns
 
i
n 
le
tt
er
 
a
n
d 
s
pi
ri
t 
a
n
d 
st
ri
n
ge
nt
 

ac
ti
o
n 
is
 
ta
ke
n 
a
ga
i
ns
t 
t
h
os
e 
w
h
o 
fl
o
ut
 
t
he
se
 
or
de
rs
, 
i
n 
f
ut
ur
e.
 

. 
T
he
 
C
o
m
mi
tt
ee
 
ha
ve
 
be
e
n 
i
nf
or
me
d 
t
h
at
 
ac
c
or
di
n
g 
t
o 
t
he
 s
c
he
d
ul
e 

of
 
fi
na
nc
ia
l 
po
we
rs
, 
t
he
 G
e
nr
al
 
Ma
na
ge
r,
 
Te
le
p
h
o
ne
s 
is
 
c
o
m
pe
te
nt
 
t
o 
hi
re
 

ac
c
o
m
m
o
da
ti
o
n 
f
or
 
ad
mi
ni
st
ra
ti
ve
: 
p
ur
p
os
es
 
o
n 
a 
r
e
nt
al
 u
pt
o 
Rs
. 
4
0,
0
0
0 

pe
r 
a
n
n
u
m 
b
ut
 
fo
r. 
o
pe
ra
ti
ve
 
of
fi
ce
s, 
t
he
re
 
is
 
n
o 
s
uc
h 
li
mi
t. 
In
 
t
hi
s 
ca
se
 

t
h
o
u
g
h 
at
 
t
he
 t
i
me
 
of
 
e
xe
c
ut
i
n
g 
t
he
 
le
as
e 
de
e
d 
(
Ma
rc
h 
19
83
), 
al
l
ot
me
nt
 
of
 

ac
c
o
m
m
o
da
ti
o
n 
wa
s 
n
ot
 
ea
r
ma
r
ke
d 
f
or
 
s
hi
ft
i
n
g 
of
 
o
pe
ra
ti
ve
 
of
fi
ce
s 
of
 
G
M 

(
Ma
i
nt
e
na
nc
e)
 
ye
t 
t
he
 b
ui
l
di
n
gs
 
we
re
 
s
h
o
w
n 
ea
r
ma
r
ke
d 
f
or
 
us
e 
b
y 
t
he
 o
pe
-

ra
ti
ve
 
of
fi
ce
s. 
La
te
r 
t
he
 b
ui
l
di
n
gs
 
we
re
 
oc
c
u
pi
e
d 
b
ot
h 
by
 
o
pe
ra
ti
ve
 
as
 
we
ll 

as
 
a
d
mi
ni
st
ra
ti
ve
 
of
fi
ce
s 
of
 
G.
 
M. 
(
Ma
i
nt
e
na
nc
e)
 .
.
 T
he
 
De
pa
rt
me
nt
 
of
 

Te
le
c
o
m
m
u
ni
ca
ti
o
ns
 
ha
ve
 
st
at
e
d 
t
ha
t 
or
i
gi
na
ll
y 
it
 
wa
s 
pr
o
p
os
e
d 
t
o 
s
hi
ft
 
al
l 

t
he
 
o
pe
ra
ti
ve
 
of
fi
ce
s 
b
ut
 
o
nl
y 
a 
fe
w 
of
 
t
he
m 
we
re
 
s
hi
ft
e
d 
a
n
d 
t
he
 
re
st
 
of
 

t
he
m 
ha
d 
t
o 
be
 
c
o
nt
i
n
ue
d 
in
 
Ki
d
wa
i 
B
ha
va
n 
w
he
re
 
ma
n
y 
Ca
rr
ie
r 
a
n
d 
C
oa
-

xi
al
 
e
q
ui
p
me
nt
s 
ar
e 
i
ns
ta
ll
e
d 
a
n
d 
so
me
 
st
af
f 
f
or
 
te
c
h
ni
ca
l 
o
pe
ra
ti
o
n 
a
n
d 

ma
i
nt
e
na
nc
e 
wa
s 
re
q
ui
re
d 
t
he
re
. 
So
 
t
he
 
Ac
c
o
u
nt
s 
Br
a
nc
h 
of
 
t
he
 
Of
fi
ce
 

of
 
G
M(
M)
: 
i.
e. 
a
d
mi
ni
st
ra
ti
ve
 
st
af
f 
wa
s 
s
hi
ft
e
d 
t
o 
Na
ra
i
na
. 
T
he
 

i
~

 

c
o
ns
i
de
r 
t
h
at
 
t
hi
s 
wa
s 
n
ot
 
a 
ne
w 
fa
ct
or
 
t
ha
t 
ha
d 
e
me
r
ge
d 
af
te
r 
t
he
 h
ir
i
n
g 

of
 t
he
 ·
ac
c
o
m
m
o
da
ti
o
n 
at
 
Na
ra
i
na
. 
As
 
s
uc
h,
 a
 
de
vi
ce
 
ha
s 
be
e
n 
us
e
d 
b
y 
G
M
T 

De
l
hi
 
t
o 
a
v
oi
d 
sa
nc
ti
o
n 
of
 
hi
g
he
r 
a
ut
h
or
it
y.
 
Re
s
p
o
ns
i
bi
li
t
y 
f
or
 
t
hi
s 
la
ps
e 

s
h
o
ul
d 
be
 
fi
xe
d. 
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ti
o
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) 

C
o
m
m
u
ni
ca
ti
o
ns
 

(
De
pt
t.
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T:
le
-

c
o
m
m
u
ni
ca
ti
o
ns
) 

4 

T
he
 
C
o
m
mi
tt
ee
 
ar
e 
in
cl
in
ed
 
t
o 
c
o
nc
l
u
de
 
t
ha
t 
t
he
re
 
wa
S 
ut
te
r 
la
c
k 
of
 

pl
a
n
ni
n
g,
 
pr
o
pe
r 
c
o
ns
ul
ta
ti
o
n 
a
n
d 
c
o
or
di
na
ti
o
n 
be
t
we
en
 
va
ri
o
us
 
u
ni
ts
 
of
 

t
he
 s
a
me
 
De
pa
rt
me
nt
 
vi
Z.,
 
t
he
 
G
M 
(
Te
le
ph
on
es
), 
G
M 
(
Ma
i
nt
e
na
nc
e)
, 

D
G
M 
(
C
C)
 
a
n
d 
D
G
M 
(
O
pe
ra
ti
o
ns
).
 
T
he
 
C
o
m
mi
tt
ee
 
w
o
ul
d 
li
ke
 
th
e 
D
e-

pa
rt
me
nt
 
of
 
Te
le
c
o
m
m
u
ni
ca
ti
o
ns
 
t
o 
ex
a
mi
ne
 
t
he
 c
ir
c
u
ms
ta
nc
es
 
u
n
de
r 
wh
ic
h 

pr
o
pe
r 
pl
a
n
ni
n
g 
in
 t
hi
s 
re
ga
r
d 
c
o
ul
d 
n
ot
 
be
 
d
o
ne
 
a
n
d 
de
vi
se
 
s
ui
ta
bl
e 
re
me
di
al
 

me
as
ur
es
 
t.
o 
av
oi
d 
su
ch
 
u
nf
or
t
u
na
te
 
si
t
ua
ti
o
n 
i
n 
fu
tu
re
. 

. 

Ye
t 
a
n
ot
he
r 
ir
re
g
ul
ar
it
y 
c
o
m
mi
tt
e
d 
by
 
t
he
 
Ge
ne
ra
l 
Ma
na
ge
r 
(
Te
le
-

ph
on
es
) 
re
la
te
s 
t
o 
ad
va
nc
e 
pa
y
me
nt
 
of
 
re
nt
 
a
m
o
u
nt
i
n
g 
t
o 
Rs
. 
8.
3
3 
la
k
hs
 

f
or
 
6 
m
o
nt
hs
 
fr
o
m 
J
u
ne
 
t
o 
N
o
ve
m
be
r 
19
83
, 
al
t
h
o
u
g
h 
t
he
re
 
wa
s 
n
o 
s
uc
h 

cl
a
us
e 
in
 
t
he
 
st
a
n
da
r
d 
f
or
m 
of
 
Ag
re
e
me
nt
. 
T
he
 
a
gr
ee
me
nt
 
wa
s 
mo
di
fi
ed
 

a
n
d 
a 
cl
au
se
 
f
or
 
pa
y
me
nt
 
of
 a
d
va
nc
e 
re
nt
 w
as
 
in
se
rt
ed
 w
it
h 
t
he
 
c
o
nc
ur
re
nc
e 

of
 I
F
A 
a
n
d 
t
he
 
a
p
pr
o
va
l 
of
 
Ge
ne
ra
l 
Ma
na
ge
r;
 
al
t
h
o
u
g
h 
s
u
b-
r
ul
e 
43
2 

of
 
P
&
T 
Ma
n
ua
l 

Vo
l. 

11
, 
pr
ov
id
es
 
f
or
 
s
uc
h 
al
te
ra
ti
o
n 
of
 
t
he
 
St
a
n
da
r
d 

ag
re
e
me
nt
  
on
ly
 
af
te
r 
c
o
ns
ul
ta
ti
o
n 
wi
ta
 
t
he
 l
eg
al 
ad
vi
se
rs
 
of
 
t
he
 G
o
ve
r
n
me
nt
 

of
 
In
di
a 
a
n
d 
t
he
 
Di
re
ct
or
at
e.
 
T
he
 
pl
ea
 
of
 t
he
 D
e
pa
rt
i
ne
nt
 
t
ha
t 
a
d
va
nc
e 

le
ga
l 
c
o
ns
ul
ta
ti
o
n 
wa
s 
n
ot
 
d
o
ne
 
d
ue
 
t
o 
pa
uc
it
y 
of
 
ti
me
 a
n
d 
n
o
n-
pa
y
me
nt
 
of
 

·a
dv
an
ce
 i
n 
t
hi
s 
ca
se
 
wo
ul
d 
ha
ve
 
me
a
nt
 
lo
si
ng
 
t
he
 

c
c

i
n

i
~
 
p
ut
ti
n
g 

t
he
 D
e
pa
rt
me
nt
 
t
o 
c
o
ns
i
de
ra
bl
e 
di
ff
ic
ul
ty
, 
is
 n
ot
 
ta
na
bl
e.
 
T
he
 
de
al
 
wa
s 
fi
na
-

li
se
d. 
i
n 
Fe
br
ua
r
y 
]9
83
 
a
n
d 
th
e 
a
d
va
nc
e 
wa
s 
pa
i
d 
i
n 
J
u
ne
 
19
83
; 
as
 
s
uc
b,
 

t
he
re
 
wa
s 
su
ff
ic
ie
nt 
ti
me
 
av
ai
la
bl
e 
t
o 
go
 

u
~
 
al
l 
th
es
e 
fo
r
ma
li
ti
es
. 
It
 

w
o
ul
d 
be
 
pe
rt
i
ne
nt
 
t
o 
me
nt
i
o
n 
be
re
 
t
ha
t 
t
he
 
b
UI
ld
in
g 
wa
s 
ac
t
ua
ll
y 
oc
cu
pi
ed
 

fr
o
m 
N
o
ve
m
be
r 
19
83
 
on
wa
rd
s. 
T
he
 
De
pa
rt
me
nt
 
of
 
Te
le
c
o
m
m
u
ni
ca
ti
o
ns
 

ha
ve
 
a
d
mi
tt
e
d 
t
ha
t 
su
ch
 
ad
ya
nc
e 
pa
y
me
nt
 
of
 
re
nt
 h
a
d 
be
en
 
ma
de
 
i
n 
l
O
me
 

ot
he
r 
ca
se
s 
b
ut
 
wi
th
 
t
he
 a
p
pr
o
va
l 
of
 
t
he
 
a
p
pr
o
pr
ia
te
 
a
ut
h
or
it
y.
 
Ho
we
ve
r, 

i
n 
t
hi
s 
ca
se
, 
t
he
 
Di
re
ct
or
at
e 
wa
s 
n
ot
 
ev
en
 
a
wa
re
 
of
 
it
 b
ef
or
e 
re
nt
i
n
g 
t
he
 

bu
il
di
ng
s. 
T
he
 
Ge
ne
ra
l 
Ma
na
ge
r 
(
Te
le
ph
on
es
) 
De
l
hi
 
o
we
s 
a
n 
e
x
pl
a
na
ti
o
n 

i
n 
t
hi
s 
re
ga
r
d.
 

1
M 
0
0 



14
 

15
 

16
 

8 .
 t
 4 

Co
m
mu
ni
ca
ti
on
s 

8.
1
5 

8.
1
6 

(
De
pt
t.
 
of
 
Te
le
-

c
o
m
m
u
ni
ca
ti
o
ns
) 

C
o
m
m
u
ni
ca
ti
o
ns
 
. 

(
De
pt
t.
 
of
 
Te
le
-

C
o
m
m
u
ni
ca
ti
o
ns
) 

Co
in
mu
ni
ca
ti
on
s 

(
De
pt
t.
 
of
 
Te
le
-

C
o
m
m
u
ni
ca
ti
o
ns
) 

Ac
co
rd
in
g 
t
o 
A
u
di
t 
pa
ra
, 
. 
t
he
 a
ll
ot
me
nt
 
of
 
ac
c
o
m
m
o
da
ti
o
n 
wa
s 
ma
de
 

in
 
Ma
y 
19
83
 
b
ut
 
th
e 
sa
me
 
wa
s 
n
ot
 
fu
Uy
 
oc
cu
pi
ed
 
ti
ll
 J
a
n
ua
r
y 
19
84
. 
N
o
n-

oc
cu
pa
ti
on
 
of
 
th
e 
bu
il
di
ng
 
ha
s 
re
su
lt
ed
 
i
n 
a
n 
i
nf
r
uc
t
u
o
us
 
e
x
pe
n
di
t
ur
e 
of
 

Rs
. 
1
4.
7
7 
la
k
hs
 
by
 
wa
y 
of
 
re
nt
 
u
pt
o 
De
ce
ni
be
r 
19
83
. 
T
he
 
De
pa
rt
me
nt
 

of
 
Te
le
co
m
mu
ni
ca
ti
on
s 
ha
ve
 
ar
g
ue
d 
t
ha
t 
at
 
t
ha
t 

i
~
 
no
ne
 
of
 
th
e 
st
af
f 
t
ha
t 

wo
rk
ed
 
in
 
Ki
d
wa
i 
B
ha
va
n 
wa
nt
e
d 
t
o 
s
hi
ft
 
t
o 
Na
ra
i
na
 
bu
il
di
ng
s 
as
 
th
es
e 

we
re
 
lo
ca
te
d 
at
 
a 
fa
r 
of
f 
pl
ac
e 
i.
e. 
a
b
o
ut
 
10
 
k
ms
. 
fr
o
m 
t
he
ir
 e
xi
st
in
g 
pl
ac
e 

of
 
w
or
k 
a
n
d 
ad
eq
ua
te
 
pu
bl
ic
 
tr
a
ns
p
or
t 
wa
s 
n
ot
 
av
ai
la
bl
e. 
i
ns
pi
te
 
of
 
be
st
 

p
ur
s
ua
ti
o
n,
 
al
l 
th
e 
op
er
at
iv
e 
st
af
f 
a
n
d 
di
d 
n
ot
 
ag
re
e 
t
o 
s
hi
ft
 
t
he
re
. 
T
hi
s 

in
di
ca
te
s 
la
c
k 
of
 
fo
re
si
gh
te
dn
es
s 
o
n 
t
he
 
pa
rt
 
of
 
t
he
 
of
fi
ce
rs
 
i
nc
ha
r
ge
 

of
 
t
he
 
pr
oj
ec
t 
an
d 
t
he
ir
 
in
ab
il
it
y 
t
o 
ha
n
dl
e 
su
ch
 
li
ke
 
si
t
ua
ti
o
ns
 
re
s
ul
ti
n
g 
i
n 

fi
na
nc
ia
l 
lo
ss
 
of
 
th
e 
ma
gn
it
ud
e 
me
nt
i
o
ne
d 
ab
ov
e. 

Th
e 
Co
m
mi
tt
ee
 
n
ot
e 
t
ha
t 
t
he
 
a
d
mi
ni
st
ra
ti
ve
 
a
p
pr
o
va
l 
f
or
 
pr
o
vi
si
o
n 

of
 
pa
rt
it
i
o
ns
 
at
 
t
he
 
c
os
t 
of
 
t
he
 
De
pa
rt
me
nt
 
wa
s 
gr
a
nt
e
d 
by
 
Ad
dl
. 
G.
M.
 

(
0)
, 
Ne
w 
De
lh
i, 
wh
o 
is
 
n
ot
 
e
mp
o
we
re
d 
t
o 
in
cu
r 
su
ch
 
e
x
pe
n
di
t
ur
e 
a
n
d 
n
o 

co
nc
ur
re
nc
e 
of
 
t
h
eI
F
A 
wa
s 
ob
ta
in
ed
. 
T
he
 
De
pa
rt
me
nt
 
of
 
Te
le
co
m
mu
-

ni
ca
ti
on
s 
ha
ve
 
st
at
e
d 
t
ha
t 
si
nc
e 
t
he
 
e
x
pe
n
di
t
ur
e 
i
nc
ur
re
d 
o
n 
pr
o
vi
di
n
g 
pa
rt
i-

ti
o
ns
 
at
 
de
pa
rt
me
nt
al
 
c
os
t 
t
o 
c
ur
ta
il
 
de
la
y 
wa
s 
pr
o
p
os
e
d 
t
o 
be
 
re
co
ve
re
d 

at
 
a 
la
te
r 
da
te
, 
it 
wa
s 
t
h
o
u
g
ht
 
t
ha
t·
 c
o
nc
ur
re
nc
e 
of
 
I
F A
 
wa
s 
n
ot
 
re
q
ui
re
d.
 

It
 
ha
s 
al
so
 
be
en
 
st
at
e
d 
t
ha
t 
si
nc
e 
t
he
 a
m
o
u
nt
 
t
o 
i
nc
ur
re
d 
ha
s 
be
e
n 
re
c
o
ve
re
d 

fr
o
m 
th
e 
re
nt
 
of
 
Ja
n
ua
r
y 
19
86
, 
t
he
re
 i
s 
n
o 
sp
ec
if
ic
 
lo
ss
 t
o 
t
he
 
De
pa
rt
me
nt
. 

o
n 
t
hi
s 
ac
co
un
t. 
T
he
 
C
o
m
mi
tt
ee
 
ta
ke
 a
 
se
ri
ou
s 
vi
e
w 
of
 
t
hi
s 
fi
na
nc
ia
l 
mi
s-

c
o
n
d
uc
t 
o
n 
t
he
 p
ar
t 
of
 
t
he
 A
dd
l. 
G.
M(
O)
, 
Ne
w 
De
lh
i. 

Fi
na
nc
ia
l 
a
n
d 
A
d
mi
ni
st
ra
ti
ve
 
ir
re
gu
la
ri
ti
es
 
c
o
m
mi
tt
e
d 
by
 
t
he
 
of
fi
ci
al
s 

at
 
va
ri
ou
s 
st
ag
es
 o
f 
t
he
 d
ea
l 
wi
t
h 
t
he
 E
st
at
e 
Ag
en
t 
a
n
d 
MI
S.
 
Be
nt
ex
 
Pr
o
pe
r-

ti
es
 
Pr
iv
at
e 
Li
mi
te
d, 
o
Wn
er
s 
of
 t
he
 b
ui
ld
in
gs
 
ar
e 
in
di
ca
ti
ve
 
of
 l
ac
k 
of
 p
r
o
pe
r 

fi
na
nc
ia
l 
di
sc
ip
li
ne
. 
T
he
 
C
o
m
mi
tt
ee
 
ar
e 
al
so
 
co
nv
in
ce
d 
t
ha
t 
t
he
 F
R
C 
c
o
ns
ti
-

t
ut
e
df
or
 h
ir
i
n
g 
th
es
e 
bu
il
di
ng
s 
ha
d 
n
ot
 
d
o
ne
 
it
s 
j
o
b 
ac
co
rd
in
g 
t
o 
t
he
 p
r.
oc
e-

w \
Q 



1 
2 

11
 

8.
1
7 

18
 

8.
1
8 

3 

C
o
m
m
u
ni
ca
ti
o
ns
 

(
De
pt
t.
 
of
 
Te
le
-

C
o
m
m
u
ni
ca
ti
o
ns
) 

C
o
m
m
u
ni
ca
ti
o
ns
 

(
De
pt
t.
 
of
 
Te
le
-

C
o
m
m
u
ni
ca
ti
o
ns
) 

4 

d
ur
e 
la
id
 
d
o
w
n 
f
or
 
t
he
 
p
ur
p
os
e;
 
re
s
ul
ti
n
g 
in
 
re
c
ur
ri
n
g 
lo
ss
 
t
o 
t
he
 
p
u
bl
ic
 

. 
e
xc
he
q
ue
r.
 

T
he
 
ca
se
 
le
av
es
 t
he
 C
o
m
mi
tt
ee
 
e
xt
re
me
l
y 
u
n
ha
p
p
y.
 
Fi
na
nc
ia
l 
ir
re
g
ul
a-

ri
ti
es
 
ha
ve
 
be
e
n 
c
o
m
mi
tt
e
d 
by
 
va
ri
o
us
 
f
u
nc
ti
o
na
ri
es
 
of
 
t
he
 
De
pa
rt
me
nt
 
at
 

va
ri
o
us
 
le
ve
ls
, 
pa
rt
ic
ul
ar
l
y 
t
h
e 
me
m
be
rs
 
of
 
t
he
 
F
R
C 
a
n
d 
t
he
 
Ge
ne
ra
l 

Ma
na
ge
r 
(
Te
le
p
h
o
ne
s)
, 
De
l
hi
. 

T
hi
s 
ne
e
ds
 
t
o 
be
 
ta
ke
n 
n
ot
e 
of
 b
y 
t
he
 
Mi
ni
-

st
r
y 
of
 C
o
m
m
u
ni
ca
ti
o
ns
 
a
n
d 
a
p
pr
o
pr
ia
te
 a
ct
i
o
n 
ta
ke
n 
t
o 
a
v
oi
d 
t
he
ir
 
re
c
ur
re
nc
e 

in
 
f
ut
ur
e.
 

T
he
 

i
~
 
o
bs
er
ve
 
t
ha
t 
t
he
 
ne
e
d 
f
or
 
a
d
di
ti
o
na
l 
of
fi
ce
 
ac
c
o
m
m
o-

da
ti
o
n 
is
 
n
ot
 
vi
s
ua
li
se
d 
a
n
d 
pr
o
vi
de
d 
al
o
n
g
wi
t
h 
t
he
 p
la
ns
 
f
or
 e
x
pa
ns
i
o
n 
of
 

t
he
 t
el
ec
o
m
m
u
ni
ca
ti
o
n 
ne
t
w
or
k.
 
T
hi
s 
le
a
ds
 
t
o 
pi
ec
e
me
al
 
pr
o
vi
si
o
n 
of
 
ac
c
o-

m
m
o
da
ti
o
n,
 
at
 
ti
me
s, 
n
ot
 
c
o
n
ve
ni
e
nt
l
y 
l
oc
at
e
d.
 
T
he
 
De
pa
rt
me
nt
 
of
 
Te
le
-.
 

~
 

c
o
m
m
u
ni
ca
ti
o
ns
 
ha
ve
 
i
nt
i
ma
te
d 
t
ha
t 
ti
ll
 
bi
f
ur
ca
ti
o
n 
of
 
t
he
 P
&
T 
De
pa
rt
-

me
nt
 
i
nt
o 
t
w
o 
se
pa
ra
te
 
i
n
de
pe
n
de
nt
 d
e
pa
rt
me
nt
s 
vi
z. 
(i
) 
Te
le
-c
o
m
m
u
ni
-

ca
ti
o
ns
 
a
n
d 
(i
i)
 
P
os
ta
, 
t
he
 G
e
ne
ra
l 
Ma
na
ge
r,
 
De
l
hi
 
Te
le
p
h
o
ne
s 
ha
d 
hi
re
d 

31
 

u
i

i
n
~
 
in
 D
el
hi
 
f
or
 
va
ri
o
us
 
of
fi
ce
s 
(7
 
f
or
 
a
d
mi
ni
st
ra
ti
ve
 
of
fi
ce
s 
a
n
d 
21
 

f
or
 
o
pe
ra
ti
ve
 
of
fi
ce
s)
 
of
 
t
he
 D
e
pa
rt
me
nt
 
a
n
d 
t
he
 m
o
nt
hl
y 
r
e
nt
 
pa
i
d 
wa
s 

Rs
. 
6,
66
,9
66
. 
T
he
 
P 
 &
  
T 
De
pa
rt
me
nt
 
is
 o
ne
 
of
 
t
he
 
ol
de
st
 
de
pa
rt
me
nt
s 
in
 

t
he
 G
o
ve
r
n
me
nt
 
of
 
In
di
a. 
T
he
 
i
m
p
or
ta
nc
e 
of
 
te
le
c
o
m
m
u
ni
ca
ti
o
ns
 
is
 
t
o
o 

we
ll
-
k
n
o
w
n 
a
n
d 
d
oe
s 
n
ot
 
re
q
ui
re
 
a
n
y 
el
a
b
or
at
i
o
n 
or
 
e
m
p
ha
si
s,
 
y
et
 
it
 i
s 
s
ur
-

pr
is
i
n
g 
t
ha
t 
t
he
 
De
pa
rt
me
nt
 
ha
s 
n
ot
 
pe
rs
pe
ct
i
ve
 
pl
a
n
ni
n
g 
f
or
 
it
s 
e
x
pa
ns
i
o
n 

a
n
d 
()
ff
ic
e 
ac
c
o
m
m
o
da
ti
o
n 
a
n
d 
t
he
 
ac
c
o
m
m
o
da
ti
o
n 
f
or
 
it
s 
e
mp
lo
ye
es
. 

T
he
 
t
y
pe
 
of
 
a
d-
h
oc
is
m 
il
l
us
tr
at
e
d 
b
y 
t
he
 s
ea
rc
h 
f
or
 
ac
c
o
m
m
o
da
ti
o
n 
a
n
d 
it
s 

ul
ti
ma
te
 
l
oc
at
i
o
n 
in
 
Na
ra
i
na
 
I
n
d
us
tr
ia
l 
Ar
ea
 
a
n
d 
t
he
 
u
n
wi
\\
i
n
g
ne
ss
 
of
 
t
he
 

e
mp
lo
ye
es
 
t
o 

~
i

c
 
o
ve
r 
t
o 
t
he
 
ne
w 
b
ui
l
di
n
gs
 
br
i
n
gs
 o
ut
 
h
o
w 
i
na
de
q
ua
te
 

ha
s 
be
e
n 
t
he
 p
la
n
ni
n
g 
b
y 
t
he
 
De
pa
rt
me
nt
. 
T
he
 
re
pl
y 
of
 
t
he
 
Se
cr
et
ar
y,
 

Te
le
c
o
m
m
u
ni
ca
ti
o
ns
 
t
ha
t 
t
he
 
De
pa
rt
me
nt
 
la
ck
s 
re
s
o
ur
ce
s 
a
n
d 
t
he
y 
ca
n
n
ot
 

af
f
or
d 
t
o 
c
o
ns
tr
uc
t 
al
1 
t
he
 b
ui
l
di
n
gs
 
ne
e
de
d 
by
 
t
he
 
De
pa
rt
me
nt
 
is
 
a 
sa
d 



co
m

m
en

ta
ry

 o
n 

th
ei

r 
pl

an
ni

ng
. 

Th
e 

C
om

m
itt

ee
, 

th
er

ef
or

e,
 r

ec
om

m
en

d 
th

at
 

im
m

ed
ia

te
 st

ep
s m

us
t b

e 
ta

ke
n 

to
 as

se
ss

 th
e 

re
qu

ire
m

en
ts

 o
f 

th
e 

D
ep

ar
tm

en
t, 

its
 f

ut
ur

e 
ex

pa
ns

io
n 

pr
og

ra
m

m
e 

an
d 

a 
cl

ea
r-

cu
t 

pl
an

 o
f a

ct
io

n 
fo

r 
bu

ild
in

gs
 

an
d 

eq
ui

pm
er

tts
 i

nc
lu

siv
e 

of
 a

cc
om

m
od

at
io

n 
fo

r 
th

e 
m

os
t 

im
po

rt
an

t 
te

ch
-

ni
ca

l 
pe

rs
on

ne
l 

of
 th

e 
D

ep
ar

tm
en

t s
ho

ul
d 

be
 f

ra
m

ed
 s

o 
th

at
 t

he
 

ef
fic

ie
nc

y 
of

 
th

e 
D

ep
ar

tm
en

t 
is 

en
su

re
d.
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